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LOK SABHA

Thursday, December 9, 1971|Agrahavana 18,
1893 (Saka)

The Lok Sabha met at Ten of the
Clock

[MR SPTAKRIR w1 the Chair}

RI  STATEMI NTS BY MINISTERS

MR SPEAKER  The Defence Minis-
ter will make a <tatement at 115 pm
today A statement about <ugar and

keiosene will be made at
the Mmister concerned

1245 pm by

——— —

PAPERS LAID ON THI TABLE

WiST BI NGAL EMPLOYFLS' PAYMINT
OF COMPULSORY GOATTITY ACT
AND NOTHHCAJION UNDLR
LATRADITION AC1

THL DEPUIY MINISTFR IN THL
MINISTRY OF 1 ABOUR AND REHA-
BILITATION (SHRI1 BALGOVIND
VLRMA) On behalf of Shan RK
Khadilkar, I beg to lay on the Table a
copy (Hindi version) of the West Bengal
Emnloyees Payment of Compulsory Gra-
tuity Act, 1971 (Presidents Act No 7 ot
1971) published 1in Garette of India dated
the 28th August, 1971, under sub-section
(3) of section 3 of the West Bengal State
Legislature (Delegation of Powers) Act,
1971 ([Placed n Library See No LT-
1247/71]1

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) I beg
to lay on the Table a copy of Notification
No GSR 1381 published in Gazette of
India dated the 18th September, 1971, under

2
section 35 of the Extradition Act, 1962
[Placed in Library  See No LT-1248/71]

10.02 hrs.

COMMITTEF ON WELFARE OF
SCHEDULFD CASTES AND
SCHEDUL ED TRIBES

RFPORT OF STUDY TOUR

SHRI $ M SIDDAYYA (Chama-
rajanagar) 1 beg to present the
Report of the Study Tour of Study Group 1
of the Commiteee on the Welfare of Sche-
duled Castes and Scheduled Tribes to
Maharashtra, Goa and Mysore 1n Septem-
ber, 1971

COMMITTEE ON PETITIONS
FIRST REPORT

SHRI A P SHARMA (Buxar) I beg
to present the First Report of the Com-
mittee on Petitions

smr———

10.03 hrs.,

COMMITTEE ON PUBLIC
UNDI RTAKINGS

THIRD REPORT AND MINUTES

SHRI K BALATHANDAYUTHAM
(Coimbatore) I beg to present the
following Report and Minutes of the Com-
mittee on Public Undertakings —-

(1) Third Report on Bharat Electro-
nics Limited

(2) Minutes of sittings of the Com-
nuttee on Pubfic Undertakings
(1970 71 and 1971-72) relating to
the Third Report of the Com-
mittee on Bharat Electronics
Lmmited



3 Appropriation (Rlys.)
10.04 hrs,
NORTH-EASTERN AREAS
(REORGANISATION)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C.PANT): 1 beg to move for leave
to introduce a Bill to provide for the esta-
blishment of the States of Manipur and
Tripura and to provide for the formation of
the State of Meghalaya and of the Union
territories of Mizoram and Arunachal
Pradesh by reorganisation of the exist-
ing State of Assam and for matters connec-
ted therewith.

MR. SPEAKER :

“That leave be granted to introduce a
Bill to provide for the establishment
of the States of Manipur and Tripura
and to provide for the formation of the
State of Meghalaya and of the Union
territories of Mizoram and Arunachal
Pradesh by reorganisation of the exist-
ing State of Assam and for matters
connected therewith.”

The question 1s:

The motion was adopted.

SHRI K. C. PANT : 1 intcoduce** the

Bill.

APPROPRIATION (RAILWAYS)
NO. 3, BILL,* 1971

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): I b g
to move for leave to introduce a Bill to
authorise payment and appropriation of
certain further sums from and out of the
Consolidated Fund of India for the service
of the financial year 1971-72 for the pur-
poses of Railweys.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
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India for the service of the financial
year 1971-72 for the purposes of
Railways.”

The motion was adopted.

SHRI K. HANUMANTHAIYA :
iniroduce** the Bill.

Sir, I beg to move*** :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the service of the
financial year 1971-72 for the purposes
of Railways, be taken into considera-
tion”.

MR. SPEAKER : Motion moved :

“That the Bill to authorise payment
and appropration of certain forther
sums from and out of the Consolidated
Fund of India for the service of the
financial year 1971-72 for the purposes
of Railways, be taken into considera-
tion.”

The consideration motion has been

moved.

As 1 promised earlier, the first speaker
will be Mr. Yadav,

Wt T waw arew (H9YED) o
wegey qey, & 99 § 92 W9 N go-
a1z 4t fnad & e fean fe & wod
1T HET & GHY W 4% |

& 3o fagie ¥ gt g 57 &gi 9
A F ame § agg g gma & 0
ft mdr agi gug qT g TwEr ) f, I
ar : § T4 TAXW FIWQAT'E 4T A%
8 sadt & ggt & qear aF agER &
18-205 oy & o7 f& 3w &% g0
1200 fira) Mze 8, Bfeq ¥0 s agi &
Fas 300 & Mzt § five WY agi ofwd

ot

*published in Gazette of India Extraordinary, Part 11, section 2, dated 9.12.71.
*sIntroduced with the recommendation of the President.
ss¢Moved with the recommendation of the President.
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# 18-20 W& o Wy § | TEY ATq SEFTAT
Y fir agi & o0 ® feae ala

ey gyl |

W & iz & guw ¥w & @ ¥ wEAn
w1gm, faad ey ¥ w6 SOl 9w
57 § 1 95w 75 owd fagr 1 fewsly
¥ fawrd 7 &Y oF & A B, BT et
wa wgrEy ¥ Y syaear Y @ fF 9w
&Y HYHRET BY HT & AAT 97T | ATT FER
Farrmfeat & ard, g7 @ F £
taus g &, SfFT @ T FrAgEd |
#faze ¥ w1 fagre ) fa= e a7
% g mE g Ay aA A Hfrgre g F1
STt & ) 3w fg o9 I FY A9AT STE
qT &Y &G |

Helt aFrza g € ag @ fam
at f& Y & sfeere a5 £ S wrgw
B ¥ w1gA & wead fear sopm | Sfaa
At AF 7o fagr 7 NE g79 78 gzar
war &1 & g B welt wglew g AT
fatrg eorA € 91X 5@ 1 9 @A N
FoFE FL |

g Y faq gAA S fedw H
sefegra £ NA & rw JTT o7 W {1
qal w8 a.%q ¥ ag dudl &Y w3
w1707 &Y @ § v vefufaedam & sreor)
e d0AY ¥ faatw Y @ & o |y
& w1 ¥ @ 39w fawfor @grar @k
gav fagre & @zt &) =w arar 41,
Mo AR agl ¥ qAed F
foq arge § ST @1AT gEaT § 1 Sfwa
Ta% fag W §a7 Ady faerdr § 1 gw &Y
¥ 5w a1 #Y HeY agew & qrww foisee
fear o1 s g wgr a1 fw &g G
& | ofaq g% Imed & Tz oY dua af)
famd & 1+ & arger fe el wfma & Wy
arzr frar a1 IERY QU W W N9
L
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faaet WY o¥og mfgat oy §
Fg 70N § Y sfzgre Qe e §
dffr S7 % ¥ ow @t mger @R
qfrar =Y famd @ «ff ) ggar
X qfrmr dead fefgwa & ot
¥ uftgr 9T § 1 T S & faer
wearag # faery arft &9 & &9 oF
TFNE T 39T & @rf sy aufe qgEr
wiT qforar & il ) gl frer |@

wret ofear &t arg & s wgar
glagrar f &5 v W R faww
71 § FiAY der wree dE@AT) A q9-
Fad) dFwa ¥ QA o § ) oway
HrEE qFT FY AraAT §FRrT w1 A
JIAHY Ko qT FTAT gar § faad A w2
ga%Y T aF St arar §) W T
y 3T ST &GO & wra: ¥ ged {
O R gz & fou wwedge fiage
oFaTE AW R 9T A faw ot §, A8
sfana swswa 7gf fas qrar § 1 gafeg
A9 syt @ fe 9w Mt Y (w fe
H1FE QAFAT &Y) TAGA EA & o § O
a® =g My arfe q@ar A1¥ e 5y
fepar 1 &Y 1 T &1 A ¥ & R qeen
fagre = wtar & 1 & sra war § fw
Tg 9T o sgr famr g

SHRI S. M. BANERJEE (Kanpur) :
{ want to mention one specific point. 1
konw that the hon. Minister may not be
able to give me a categorical reply
mmmediately. The railwaymen throughout
the country belonging to all the railways,
nothern, eastern, southern, central and other
railways, have assured all support to Govern-
ment n this hour of national peril. I
would request the hon. Minister to kindly
respond to the call of the railway employees
who have withdrawn whatever agitation
was there whether in Barauni or Gorakhpur
or Allahabad-Kanpur division, in response
to the call given to the nation by the hon.
Prime Minister. In this light, I would
request him to consider the cases in
Barauni area, There was a certain break
in service ; that should be condoned. In
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{Shri S. M. Banerjee]

addition t:a that, some employees remain
suspended still. That suspension should
be withdrawn. In the case of Allahabad
division, the drivers met the hon. Mimster
and assured him that they would do what-
ever possible to avoid a reeurrence of such
incidents m future. I would urge upon the
hon, Minister to kindly consider these
things with the utmost sympathy. 1 know
he is sympathetic. Let him rise to the
occasion also like the ratlway workers and
work like a team.

This country has to fight aggression and
the railway worker is rcady to fight. 1
hope the hon. M.nister will give them an
oppartunity to start with a clean slate and
withdraw all supension cases. 1 assure him
that they will try to avoid recurrence and
that he will never get an opportunity to
complain in future.

it quw g () ¢ AR 9w
WY ¥ AT ST & qrgRr A 4 fE gred,
GIFAT Y VAT 97 gev faw ar aiaw
faor AT AT | T IFIA A1AT A@Y
frar ar | SR 71 71 qg wET A
§ AT AT N /vFR A fAw
fom 20y a1 T faw qar foy qmn #faw
AN IF T AT a7 AF £ 1 3A7) I9A2 §
gt mgaifwr &7 mfear 9 397 &
vt & vEY vedy AV S A0
agA wfeart g @ 1 arfaal £1 WY =g
Flemi AN A% AT QI =130
fear wr f& =gt 9T &T faw a1 sEz
foor e Y @ @E wraw ) AfA
gtas aaR av AN HEAT A, A
At Bl A& A Fy & =gar
f& z@ oz ag o onT &

SHRI D. BASUMATARI (Kokrajhar) :
I support the motion whole heartedly on
the condition that he should be sincere to
what the hon. Minister said when he
visited Assam. You know what Assam is.
1t is a strategic State. When hon. Minister
recently visited Assam there was a demand
for extending of B. G. line from Bongaigaon
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to Gauhati.

Last time when war broke out with
China we got a broad-gauge from Farraka to
Bongaigaon. It has been taken to Jogigopa.
This was not granted by the Railway Depart-
ment but it was awarded by great Prime
Minister Nchru. The Brahmaputra bridge
also was awarded by late Shri Nehru when
war broke out between China and India.
This time I do not know how we had failed
to catch attention of hon. Munister inspite
of repeated requests to extend the broadgauge
line from Bongaigaon to Gauhati. Upto
Jogigopa at piresent 1t a bianch line, that
1s only 18 miles to Bongaigaon. That has
been extended to feed the military personnet
in wat time. The condition was that the
BG line should be cxtended from Bongai-
gaon to Gauhati bia Goalpaia and Garo
Hlls,

But 1t was found that to construct «
bridge at Jogigopa would involve a huge
sum of money and 1t was, therefore,
dropped. So,1 do not hnd anv rteason
why this mussing hink ftom  Bongaigaon to
Gauhati 15 not taken into consideration.
After the recognition of Baingla Desh, the
position of Assam s very difficult. At
this juncture, I would 1equest the Minister
to consider  extending the BG  line from
Bongaigaon to Gauhati  The other day
hon. Minister suid that unless Rs 250 crores
were available, he could not take up any
new lIine or the extension of any line. But
J was surprised to see that two BG lines
are being opened in the South and one in
Guyarat. When he has been able to find
the money for these lines, I do not under-
stand why he has dropped the idea of
extension from Bongagaon to Gauhati.
Itis only a question of Rs. 1l crores,
which is not impossible to find for the
Government of India. So, I request him
to see that within the fourth plan, this
extension is included,

About establishing the divisional
headquarters at Rangiya, there is a clique
among the officers, They have not taken
up this work on the plea that the land may
have to be filled up. In Assam, there is
no area where the land is not required to
be filled up. In other States, they do not
have to spend money on filling up the land,
but in Assam, even if I were to construct
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a private house, the land has to be filled
up. Therefore, filling up the land shouid
not stand in the way of taking up any
scheme in Assam. I hope the hon. Minister
will considerthis case.

SOME HON. MEMBERS rose—

MR. SPEAKER : I am not calling those
who have spoken on the main demands.

SHRI A. P. SHARMA (Buxar) The
railway workers in this country have assured

us that they will make any sacrifice
necessary for fighting this war, uncondi-
tionally.

SHRI SHANKAR TEWARI (Etawah)
Sir, from Etawah to Gwalior it is only
65 miles. It is a dacoit-infested area.
There has always been the problem of
Chambal Valley and the dacoit menace.
There is hardly any proper road communi-
cation or railways. For a long time, we
have been proposing that there should
be a railway line from Kannauj (District
Farukhabad) to Gwalior via Etawah. If
that is not possible, Etawah which is on
the main line can be easily connected with
Gwalior, a distance of only 65 miles. If
there is difficulty about that also, there can
be at least a railway line between Etawah
and Bhind, which is only a distance of
22 miles. It can easily be done. There
are ravines of Yamuna, Chambal cnd
Kwari. There is hardly any communi-
cation. Unless and until there is a railway
line, heavy loads cannot be carried, be
cause there is no propar road transport.
Much of the dacoit meiace can be easily
solved if there is this rail link of 22 miles.
You already have a narrow gauge line
between Gwalior and Bind. This may be
converted into metre gauge or broad gauge
later and the whole problem can be solved.
Otherwise a person from Etawah has to
come to Agra, which is a distance of 76 miles
and from Etawah to Gwalior thus would be

145 mile;. If you construct a line of
22 miles between Etawah and Bhind much
of the transport problem could be solved.

Secondly, there is a station called

Bharthana near Etawah. Several representa-
tions have been made to the railways that
the Toofan Express should stop there.

AGRAHAYANA 18, 1893 (SAKA)

No. 3 Bill, 1971 10

Bharthana is a big mandi® Now people
wanting to to Bombay or Delhi or Kanpur
have to travel first 16 miles by road to
reach Etawah and then get into the train.
If you provide a stop for an express train
this difficulty can be obviated. Toofan will
be convenient from Bharthana tc Etawah and
vice versa for litigant public to attend works
at Etawah Distt. Headquarters.

Of late, Kanpur station is full of
beggars. The moment you peep out of
the train you see three or four beggars. In
fact, the whole platfrom consists of beggars.
If you leave the compartment even for a
short while your transistor or other baggage
will  disappear. How do the railway
authorities permit so many beggars to
enter the platform ? This should be looked
into by the railawy authorities.

MR. SPEAKER : Shri Appalanaidu.

*SHRI APPALANAIDU (Anakapalli)
Mr. Speaker, Sir, while speaking on the
Appropriation Bill ( Rails ) 1971 1 would
like to bring to the notice of the Hon. Shri
Hanumanthaiya a few points. In my area
between Vizianagram and Waltair we have
three railway lines. One is the DBK
Railway line. The other is the line from
Calcutta to Waltair. In between Viziana-
gram and Waltair there ‘is a level crossing
at Pendurthi. But, because of the heavy
traffic on the rail tracks, the level crossing
is not of much use to the public. More
important is the road running from Calcutta
to Madras by the side of the railway lines.

MR. SPEAKER : Please listen to me.
You have not given notice that you would
be speaking in that language. I am not
getting the interpretation properly.

SHRI K. HANUMANTHAIYA : So far
as I am concerned, 1 can follow his speech.
Of course, the decision is left to you.

MR. SPEAKER : Then I can have a
bit of rest so long as he is speaking.

SHRI APPALANAIDU : Sir, there is
a heavy traffic on this road also. But,
because of the frequent closure of the level
crossing, transport bottlenecks are created
on this road. I would, therefore, request

*The original speech was delivered in Telugu.
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[Shri Appalanaidu}

the Hon. Railway Minister to take these
factors into consideration and provide an
over-bridge at this place so as to enable
smooth flow of traffic.

ot © wam fog (ares) : asre
wdiey, & W 3@ A4l @10 e W
¥ yotoarg faeiy a9 1971-72 ¥ dar
& for wew &Y dfeq fafy ¥ & sfao
%z afod & dzrg iz fafaair Y g fy-
FAFE A1 fa9q% FT gRAT FE@ K
fodr @er garr

e gwr & famg qearafy frataq &
FAAT ¥ QIHIT & 98 ARy fgar ar fw
ag 3w & gafaw o anfys fagware
Y gura #3 | 5w gfee § ag smavaw
srar g fr 3o & fam gy § =¥ Al
FY 3 §, Iud Wy and fel 1 99d-
gAY 9217 Y A1F ) q1g & A9 T oIE
# g% o e fagy s anfgy fa faa
dal & W@ ) afas gaeqr §, q@i @
$o migar ger. T 99 &Gt ¥ gwd s,
agi Wi ar sgAeqr fasga A @ @R
g wifear &7 w7 7 &1 AT @39
W Ay wgwd gon fF T gw A
YR & T 5 il &1 o W fas
@ &Y, ¢V O sqgrer FTAT ATWF g
f& wa e #Y drer aga e 4
safad o aaf 7t wifear fasge ad 2,
ga® mfeal & 457 Y syqeqr FNGAT F
ATATT 9T FAT Nfgh |

@ "aw § & qF qEa ar wga
215U a9 AWIA qS, FOF S AT
T A% I AYA mfeat gaeAUw §
grgrare grr gi feesfr et @ ww
aFIt A eqaeyr G wifgy 5 oW
mfgdl ¥ § uF g sroody, warQqg,
TAAA, FYAS WIT FTAGR I A AT
MY, YR, SETS AT FALL R
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g¥ &% a1 qeaTE, Gwary, ariEd,
segvs WY FA T g¥ Ay ar
FIX F IUAT NEW W AGA ALY HEATYT
fimr dR sEAE: 1 W I RA KT
AU §, OF A@ M€Y groq @Y /Ay |
IAT TRW & AN GIEAl & ATE ¥ @D
foir wga adt wiw 2 a1 @ ¥

ag o ¢ fa WA W & e
fasha gaear & 1 oot w1 § & v o€
mE q@ry FY ava A FE W@ g afew
7 gug M mfeat a8 & &, Faw AN
O dXAT FT gATT X W |

# s § weat waYew &7 qumfaal ¥
faxg & qw &faar ag T gaar angar
g:

98 yEa T g4 9T,

adY gNET F9 § W,

g% 7 fam Y F9 s,

TE |19 @ g T,

3@ &1 SATAN H AT a9 FY,

AT gF A9 g Wy,

q&q 9T WY (7 4%,

aY az oY I AX g I |

afs oAt TR W EUR & IO AT
s A AT fawg § 5 3 waew
aw ¥ gmfas Wk wfgs fawmara
&1 GATTT FIA FI fqar ¥ 5 av

SHRI DINEN BHATTACHARYYA
(Serampore) : Mr. Speaker, Sir, I want to
fughlight three or four points on this occas-
1on.

{ went through the reply given by Shri
Hanumanthaiya to yestesday’s debate but
there he did not mention anything regarding
the regularisation of casual labour. They
are large in number and they expect tha* at
least justice should be done to them. There
are many vacancies, but these casual labou-
rers are not given any chance of being
absorbed as regular workers. There are
workers who have been working there for
more then 10 or 12 years.
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Another important point which 1 want
to mention here 1s that in the Chittaranjan
Locomotive works there 15 a umion which
commands the confidence of the majority of
workers but still that union is not recogni-
sed.

SHRI A. P. SHARMA : There are other
unions also. You should also plead for
them.

SHRI DINEN BAATTACHARYYA :
1 do not say that you do not have your
union there ; yon have your union but the
point 1s which union 1s the majority union.
I can emphatically say that the union which
commands the majority confidence 1s not
recognised ; on the other hand, their leaders
are being vicmised m that suddenly they
are served with transfer orders causmg
hardship not only to the leaders who are
transferred but to the organisation itself
That 1s why 1 request the hon. Minister to
look 1nto that matter.

Another important point that I would
like t0 make 1s this. The hon. Minister
must have wvisited Howrah. In the ramny
season, every year, the whole approach to
the Howrah station and the whole railway
yard remains watcr-logged and, at that
time, for 3 or 4 or 5 days or for a week,
the trains cahnot run 1n that area [ do
not know what 1s the reason for thiy that
every year the same thing occurs But the
Ratlway Department does not take any
serrous note of that  So, I would humbly
request you to hindly look into that.

Another very small matter 1s that there
is one department, the Ash Handling
Department, in Bandelia. There are about
200 employees. They do permanent nature
of work. But still they are under a cont-
ractor. May 1 appeal to you to kindly see
that the workers who are doing work of a
permanent nature may be absorded in your
regular department ?

With these words, I would again appeal
to you to kindly look into the Chuttaranjan
Locomotives’ affairs where the union which
can deliver the goods is still not recognised
and their leaders are victimised

it foema oy (qwq) : weaw
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wgiz, ¥ agd WY frdew g § et
o fot frdew soar agar e O
AFET W qATE ¥ F oY FY T
gt & sy aw Y @ § oud el
AEZY GIST AT BIC | I AR WIEASY
SIET T §A1G §, SR T A T AN §,
T A qA® 2T A T
FT AT § AT gAML AR WA F
gFifady & aga N8 § &1 oo a5 oA
QA A 9% FIT¢ Ay faar g
Sa W TH A T I [@q welr
EITH §H ATHIA $IA & I9% a1 ¥ 0% &
sraTa “qY smar g 1 gafay Ao fAdaw
2 fFag sqar arde ga® ard & qer
I+ T AT F4) (A" o w7 fgar wF )
g “N" FT A uF ‘A’ o wT faar
T |

¥ & v arF fadgm Foar w1z g
g agi g% AwT AR Sgre ¥ Nq
¥ oF wes 9 w9ST &I ot | gad
feara ag g fes e D I, owed
aigre &1 efafar & e & are anfae
dag A AT, A S g2 ¥ fewig &
qg AT §, aTEY 19 9o Ag B AW &F
fad #r§ £ 78 § 1| wwfad WY gama
MgrE § dHT q% o g framge &
fome av oF mes i Ty O fE ugs
w7 FTE @ AT A ¥ ag avx w7 H
T gad AT § g fAAww s
argar § i worewra F g o Awv
fa¥ & &% gwIT ATHT ABAZIAIT FY
fasq ¥ &7 £7F § ITH HUAT HfaSdre
& foq agt aaT gear § AT w9w awwi
£ agi & orar qzar § 1 9% fod fraw
HYT EHU A FFwT qT mEai gEAs
gt § 1 g qrT AT wiv ag ot
fr oF Tratee w17 foE & agasae &
fod s wY oY qg sfEarf go § vwdt
3 WA ggen § Ao s Y 4y
s § frww wmd Y fafedt aff &
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e #3 ol a9 dow $fam B
fras sfom o8 @y wwIg AWy O
g dwe faq ¥ i ag §, wiwa
I g% &1 gw a) fas 7% Fiw & feg
AT FT AFT § AT g g A AT FWQ

AMEE

oot qvg & & fadew wvar sgm 5
az W) qrE A1 =g @ graer ¥ fagro
g @1Ea a7 78 § FIOT SiawE ¥ g,
T BITT Ft ¥ A% ngwes w7 g f9ug
JFT A aga gz £fEw guT ¥ fas
arar g s s & fel wawr ¥
& arar ogdYe A @Y v, A Wg §
FI |

# % I a¢ fadza s qigm fr
Y qETET &Y o quT AT § A WY
& ey ¥ foaey oY ard 8 gAY feexw
77 & fai qga *w q9g famAT 3 ) &9
g wsa & fr Fuedfem #7 afl 2,
ofrs waedfea w72 & Mfew faw T
arg & 2 it 81 Faw nd o D
wrat & fr wosefer e ¥ Wifen gwa
FA | o S 29 AFT §HES A1A IV
AT FI@ & A1 Ty =y § §a gw aredy
FT ®asy g1 A7 Prdy gy qk
aft Nt d7 wzaN 5w F weAT £
b &Y gh 7 Prer &7 2 atv QA
78t 37 &1 gafoq 57 A7z A @ @b
g 47 T4 AFR H fF SAR g A
feerw ¥37 @# 6T FHFEfed FIET AT
fifer oF 784 ar A AHT T Y @
Fiifs aza ¥ w7 auy faqar § &Y
Afer & N gug o fasar N A&
art § g g ara feowm ad)y v ar@ 2
g @A A feufa qg 7 & o o=l
ar g A1 agy ft 1 AT gD A
a1 fefwwedior aYT sraeva § ot ®ied
& ifgr 1 fam Pt Feerum & g
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arey a@ & gwdY | gafed d fadew @
fr ag Afew warr §f T qEy waw §
Y sgrer awa frar arq ol gw st
aril FY @ FE

e ¥ A gy & atm 7Y fo OE-
AT g fr wgre & orgrerarg & Ry
artaE §Y9 w7 A AR Y YT T
s o fF qgy awdt 9 AT 99 &
gt ot ¥ =g fax Qary wwrg W @) i
afan wad ¥ @ § FPE A
arg e Efafan et & org arfE faeat
Atr NI Foadayl 1 ag FAgwA 2
a% WIGIE ¥ | gAAIg

s oEIEIE MEAS  (TIAIR)
seaer wgied, 77 aiqAase &) fafa &
wy & F1i ourey wEEy WY ATT A
vefar | R & v frataa da damae
i mfeear @18 Y facgs w@ R ®
at ¥ FEAT AGAT E | AGT FAAT H(E
gq wfear 2 &y @igtdgg A= 4 20
A% § g7 g & 1 AV gHA U FWEICF
w17 qT T wa) S § Az wrw Ay off fr
Azt Q7 FqIE AT eAl qeT § IA% fAg
sqrat ¥ smaEr &9 7 mfw 9y @ A
fagd o femar stv smaifeay 1 a9
T ®1 AT g ) UL &1y § IS war-
=7 § 41 |77 wgwy 739 97 eara frav
Zrm, =fea fer ot & agw fa sazr 7
sqvEr g0 agy &y s

AN aie A 9z Few AEAT g, A
araT &3 @it 7 Y 7@ § oy § ek
dqere sHwifvay &Y aga a¥y guawn @ )
Wy ag fadea § fs X ado AT
A A aears FAAA FH FT Q@ § IR
g € fegr oy adfs 9 T9-39 FE
qreg A1 ¥ TH FL W § ) Ag NI
gy g 8 Fex are § ag faey
AF0 & omas @ @ gafey 3T
wqré fegr g Qe o ag §
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farezta agr wfoeror sreg e & gat st
Sng &Y 19 |

7 9zF gg mpw #1 o7 fF gwil o
JUTH gEEY REFIE {1997 A T9d §
g T 17 F fou F1% 5% sgaedr A8t
g TV EIAMIE § TF I 919 At 9 5
ax F A% 1T gAg I9 a9 AT g
T foe gz & SaF F a1 99 AR
98 gag 9 A FIATAG TEA | UHT o7
eI FYZ Al 9 GHEAT g5 F1 A% g |
efra 7z S 3% S faFey e
ag 91 9g FF Ak fagrey §1 AR
ZUIR AT 35 QAT faw1s ar gw I+
Fqr 9Fd g |

TMmEIT AT feedt F A9 H FrEAs
Y ° uF @ 3w FerE a1y e Iqd
OF F19 FSFS FT AT TH LG FT FT0AT
ST | & ag A AR &N oag A A
41 f& gfeammr caang 1 fgare ¥ o
ZIATANE gF & WA A1 | HY AIAT
g faedt ¥ Agi 3 #9ifs gg¥ aaranx
F ann &t gfaar & aga sarar fawqg
glar 21 gafeg 39w agy ard gAear
F1 AW FqY & AT gF qre=d
grar @ T IAFr gfz 9T q g A swar
g, 93 zafer av@ war g f5 s arm &
20817 §, 19®WTF§ FLIQE, @
gifeer w=woa & argy ¥ ¥ 1 feaiz
wEY 3 ag gifeaT ©2aa s qF Ag0 AT
AT ST 3TF FFALU AT ACTHT FIT
GIAE I &, IFF A7 A7 gieaw o
e AT g | gAFI Fl A@1 g ostawy
At a3 fa=rz fFa1 stgar 1 agr 9 arEn
Zaw Ham g faar srar g eite fER
W 98 99 AW F1 FIIFC FE 3T & (%
7z ¥ g3 aret Agt 21 4 w1 fE
AU FEE AT JA g o g
difsrg, & sraFY 70T a1 AEar g 5
9z @07 91T ¥ T8 I7q7 | A F F@2aMw
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1 gq a7 ) BY FErar fF drage o
FSTTTT F A8 § 0F  gricaT ©€9F G
faar stra, g "=z o FT foar w, erzw
FTge HArA A mwr oAt gt SfFg ag @
Ffge w7 fzar 1 zE@r gvz JagT @i
HET FICF 19 § OF TEoF FA A
femte gad #1 4t 1 ggamng T a1-
% & d19 § U @¥ud gA| &7 A
Y| T ATz s ek FAEE AT
gefaeaimr & A9 § g Wfgy . @
LT & Y 9% §9 gAE ¥ gricew €ud
QBT F FLH AfFT @ AG IR 3
s 1 gfear & I &, AR ST
FIHA L AP RAT S AT & 1 H 07
FL w@uAT F W IAT qFar g 5 GF
fF AT F Agi ¥ S S T 39
for 33 35 afawifeqi v fag &7 93
qig 2 |

geg & @ryg § § uF F0G FEAT
|1ZAT § S Fgd feaT AT A 2
Y gz X ag @ fF Rway g faq
FTg & 9 =1zd9 217§ 9% afw@re
1T IAF AR QY arz A o vrfua
2F 21 3% HIT & qIT IHT qeAr ar
AFT FY IF FASIT FT TATHA & AT
fsad IAFT ALO@IGT  F qF 1 FIAT
IFF A A F 417 IFF fay 1 safaar
gl g war) 3fer ag Fgl @
#gd & fr w1 gri mgT oifeardady sRAY
gAYl Y «AAT qreFaq fasgr 1 gergar
¥ e gud var fawy frar g SfEA
gF 7 ®F § 971 2 2 fF aF ag 3F-
ZFl 1T STEHA-glesd ¥ FTEl T
FEAT @ 9% § 1T a8 I 4% AT AT
faai & qe7 & Qar fqug T I E 1 ug
a3 o9 &7 A1 € 1., (|ANF) ...

Feae WEEA ¢ w4 a1 gfaa...

Y g JIETS : § oF  faas
#1T ATEAT §, wizer H...
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seaer A@Ey @ 1T wfEfmas a@dr
F Ak HgAT g featsy dis @ g,
A9 IAF  aATT HAY AT AV FF AT 4R
Fg |

St qFATSTS SIRaTS © WeyeT #alad,
gd 20 are FT oIAS g, ¥ Har ar
fagr & agrRa v Maz-TAw &, w47 are
ot 77 Fheqsr 1 " 3@ g Afadi
wedt =@ ar  fRT 7 AgRa sai fy o
a3 gu ey

uF g fad, feadr asa £ 2
FIET & FAT 1 € UT F T@d) § A
Arzz A gidr g, afew 99 AT § oY
FfFTewmemfzar gy gra Tz d &
I g7 g@-g7 fav aF =7 agl a1 953
g a7= 9T F feu w1 sgaeyr AgY F1
AFT & | ST TATH FTTE AL gEY A1 A
fea aa1 31 A9 IFFT T 9T
FT W@ &, FU FT zH AIfFq T w@ew
Fifqo )

ALAS AT : 7 AT NI STTAT Ay
gied & fer st fama femiz o, gn
a29 ¥ TAF FTgT AL &7 9Fq ¥, 3fFT
FIT SN A JATH A1 FFAT FE FI
fagr Z%1 o= &1 Fi3 AF FH FAT |
fagar aw za% fer w@r gr, IFH €
uFAdT FIAT q( |

SHRI R. S. PANDEY (Rajnandgaon
Let the hon. Minister please open up that
railway line. The hon. Member has been
pleading and fighting for this line for the
last 30 years. He is willing even to
mortgage his house and land for this
purpose.

MR. SPEAKER : Shri R. S. Pandey
should learn to keep silent also sometimes.

To &g (Feas-zfamr) o osream
7ERT a1 gIAAT AT F T AF1FT
F Az} o A1 SFEiA ag g &
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off fF 3o ¥ 1 &7 fase gy § ST e al
F1 SAITT €419 T@T JITA | IegiA gy
gigar ag &1 o & fsm Wi &1 oaq
g AFT ] ST I AT QU QU e fan
stont | s yA 98 Fg3 g¥ dsr @
grar 2 5 #1F4 T F1 99 12 91@ qF
21 %1 o1, FfEa 99 aa § it a5 faw
AT aF g & ez g g g #
HTaFT g1 AT AZAT £ fm weenfady mar-
[T F Az A7 g H Al 38 T fF qW
F1 33 &9 2 f9aq g9 agy gear & o0
F1 7231 & fax famfgal #1 DT faar
g1 #arag gt ofl garg FE
AT g ag ag & f9gq 2w &7 52-
fasfeorar fear 2 ar seazicdts enfy &
safwat &1 dar fgar §1 99 10-12 a9
99 F1FA BT FT A9 g1 IHT g A &
TAFT QU A adl fRar st 2T aw
g} My gAT ST AT 7 afed g7
T 1 AT N aF o1 AT /e faw
AT 2 WS D F S wg sg a3
13 &, T § €37 ANg § ar Sve AT
@7 a% ag=a ¥ AT 7 f72T @ @y
g1 Ty Adt 90Em § 93 o9 g fE
Iegia Y g @9 #1097
qof g1 FFT § SAFT 9 fFar e ¥
S qui 3T Femen w1 § R Az
A 1 GIEL F Fq A FIT aHL @1,
wATR Y FiF7 139 T 9T FI7 71 aH
T & |

UF FT 91X FEAT _gdr g—afsaw
FeTEFT & F1I@A WY A1A9T § 95
W E 1 g AT AT ZH ¥ gwd Iav fE
g0eR 7 fasy F I98 T ITHT FIT AFH
AT ) AT AL, B B AN g% @3
g Fu=w 481 fasdr g, 7 F=91 Ar% @17
F far o1t 7 dmz @i% og=T & fod
w21 9z J@rg fxawa & F0 )
affs g 3@ % ara FZT 9zar 2 5
gras, faziy, Fowdr & amfEl 51
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durear forer et 'y adT wrer gAY qT oY
war feR ogw i §o e el A
«ff g8 Tywy swwm g,

st e oo wwmi: fagre wr oY aff
fradt §, dnwoorr Frory o qug & Wyt
s @ s @ g

sto Wwmw : Sfrw o wfwE w
uw 2y faw andt § ar fodt ol oo
¥ faw ol & o7 gAE fow awdr §
aY qfeers  srgedfesr o) Y ora ey

wrfge o

& gerat & aw & 5o faw o
waga vt g

st A bED (oS mg) ¢ f
qradty walt o @ eqa faw w1 awdga
&3 g IA%) @ aa ¥ foy awk A
wigat g fn @egiv W F auy o g
® T} ¥ o fowraq At Y, IEY aga
quTe wmar § 1+ w9 mfeat afwwtaaar
AT A IT A I G |

& qeft Y FT om0 IAT WA & Ak
sy A Avy famrar wge g gl 0T
% @ aw ¥ fawma @t fs WiE
far rarm oY wHY f, AT aq oGl
9T W g7 qFT R, 6T FIG AEA
®Y 9w w7 & for gw Y agr A A
WTHCREAT § | HEHH & w7 AN F 47T
Wt gz wfeag ol o gt g AT gd
81 & s fir cHegrd At geare ¥
e & folr T B DTwIF Iw YT )

@O aw—gaT wim ¥ ey
3G aEr AT IO §. Sud erE A
ot gy §, Bfew dnew 7 frw® & w®
ot Yot weft @y et § fir I o Pl
w7 ¥ frod are § agy owe amr gAr
&1 & wgm § R et s daen w
Wﬁmaﬁﬁpﬂ "ﬁﬂ'%’m‘
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fraf st s 2 W} §, woF & ¢ gAY
wiTar on g o |

drerdt wra—agH grarage ¥ graw
qF Qraiw ardt wody ot oY
¥ swarg &ty § Wrdg ¥ o wd
&Y oY | arg F g ey o) aex we gy
AT, oW AY 97 GWAFE ¥ yaEr woA
wft &, Ao wx ag Ardge ¥ wf aff
N &1 qgt ¥ Aat ¥ qre-arr g ¥
gtr 4 & Afeq gf aF 39 mH W
ag g¥ w4 evqeqr A W wE &
T O B A4gh 9T T v A SyaEar
%3 K adt ot ® gm: ww Ay & o
qurf A § f& @x & SHiv W
N U gy ¥ wwrAr §, x@H s
gmy & frer & ¥ wR e omE few

&

st st v (wwR): aerer
A31zq, & qroay qeed W gt wna
&) wrgare 3T § A2 5@ faw o amiA
st g1 ¥ ok det wew § srdar
s gfe® ga d3 % A f, @
fa & st shd afiear wgr arar
& sfare wt R Fagr HNE fw
AR ¥ BATYY, AFHTF AT FIAWYT
aw X ogT & WA T, wife &g
ThdY uhear §, agi faa-ggr¥ <10 Y g2
forgr ot &+ @l qe A1 wew A 4,
Fw-greary a3 §, faad 2 A wn
fas w¥% | g5 § A A AN FIH
¥, sak o foary whdr &F g e
& Agt § 1 ol g ¥ el ® weAeTe
a5 ¥t g3t forar qar € 1 10 e wTR
&Y abr wT g § 1 gafed 70 adAr &
f anr & wrrege, Sews T gRaTe-
qr Y e (xar am 1 gad ohdt ot awe
T TR T B W o

ged aE—wry A A efw ¥
ot wge vy waw ger @ § IAA
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| sfwet et )

avE SqrEr smA & W@ § ey ww
wizgad uwar gawe wifgy | gaTe giw
Y WA AT A e agag &) wE arc
zad wr § fF gw} & ¥ oF as-
frar o &, agr 9T awed A @,
ad wwrE A o aga & v § gl
ot et g, dfew i | fewe ad
fo a1 &€ ave agi & edww meTi Y
g w@ fF qad fad @ &Y sgmear
#Y w1y, amaw o free aigg 8, S
T gw e T 39 &1 gafed & oo
grgar &Y g 5 agt 9T @E &Y awa-
w1 W ary afs e 8 fewr faw
&% |

gad HE uF W) 59w Frave §
WA § oY guT gar &, qE-aW WIE X
W EM qE § ag A gy Y, IAH
qAATEST GAT § | TOY @ gwEA ¥ @A
awdr g€ & Rwgh gFF 9w aw
EAI ATAAY T a9 % &G F1 A
WY ... (smaww) ... & s1ad syedar s
g fr afgersY 7 @) 9 srew aOmy
exiw ¥y Wifgd e famr afgersi &
ug W w® g gwar § 1., (swwwa) .
& 5% @7 ad @y gEw @ g
afer o g@ s e A & & oanw
Fult § f o 3 garal ax Sfaw A
23 aft par £

o wyHMREWM of¥g  (HzaEkR) ¢
wpeer wgiaw, & wraw wverq § At o
® wra & W WAy «F AT sl
e wigar £ 1 wer wkw B qeae oy
Hrave wrfearet s § wgi ™ = W
# agm el g oeeyr ¥ W enw
w1 frstior, fore® folr w5 wqw wprT A
ey et ) wreaa: ok faarr
o g 1 @l wwre ¥ et T oixw
% firnfor w1 wer o€ arx frarod s
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aq o faare W femr aar aog wEd
frafor o femr & aiy g 1€ 0 waw
aff Izrar aqr § 1 wEE AU P S0 IE
Rgeaqy arey o o § srqwr e
Y awfox s wrgar § oY ag Ay
& ag o T iTd@w BgA W
T A A armA N s § ¥
FET e ansfeg won wgar g fw
Yoy ¥ %Y oA aw d §faw o
faat & faadl ww 8fs oradtus §
T ST § Aiww F & Qe D w 0w
qgT wEeaqul &9 § a9y AREaTE o
¥ga @ Afar ot @) T @A dfre
srafl 1 smawgwargER O 3@ -
g1 &Y gfaer yra 4 Tifgd a7 gfawr
st s A & gaa sfafkaa agi
vy wAar wy o a9 sgfiar @ Wy
g afc ez WATAF FEANK
gfvafar &<3§ @) 7% A9 st advg
#t ot dfaw wger F g §, TN W
LT & N awd § v g7 9P 39
o & wges B J@h gy Age Y SrATFAT
) A9 QU FTAFT § 1 TN I T 05
T uAelY ¥ g amF fawradia § afx
gasr faator dY ag aww v g ¥
aY agt & w71 & fgm &Y gfie § ag aw
wwara® ar 1 gk fafey seda @
AT 7% T NS FT WA § I93 1)
&1 &Y &7 srew § SN afe g Are-
A1 #weq2 &8 A 398 oAy A I
gfaar qg%f | gl dt avel o o &
q AT AEET FT 6ATA AIGTHS Foav qugar
&

it mqem afgrare  (Swwg) -
yeqyg wgiew w4y weve ¥ fow gw ¥
W = daren w1 wd dweT § 99k
fo f# g%t wqarr Rar ) WY W
nifgut ot aga ¥r wadt of ax a9 yu
zrgw ¥ wwh Wi §1 ¥ aned qror awl
iy B Wyl o) A gy X7 gy
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# 1 aa¥ aget awy og § fr wid) wfrs-
gz ¥ AT Faw ¥ oy @ wrey fadt
#rft, 7o o qdwe ardt qaz adt
@ wm ar@t § 1 vmfeae & ¥ R
LYoy a7 & grawy & feg sy wefeoar
afr gh gfsaur oy & Sfea ardl Bz
f v Yo wag gafor &
wreft &1 Wfdfae Afudfaey ot awg &
¥ feqrddz &Y g a1e &7l o9 w-
qeT ARA qEX & A AIET FA A
;N oamed w @ E owwoar @
wie Y # dyer ¥ TewE 1§, A,
g, wfeus, wEy, wfarge i
Trgad F¢& o1V me FaAv A w AN
g @ oF vIAST AL AT § GAH A%
& ore aifF faad o e 99 & qdaT
ar @1 arelt § sawr @13 & fou gfaar &
ST

a0 a@ g & fr wer anfAsge
@ e oF frardt Rew @ gt & faan
Fewarer 50 @Y7 & 1 ww fav w1 QR0 sAT-
M AH ¥ NAT § | €7 A Ay 7 FAG
o v e A @era war FA0E wEr
gy &% AT ad a1 AT O wdA Aw ag
% & qgr @ At 9w g FTR G
glar & 1 g7 9% A wrar ¥ wfeergat
st g ¥ Er g awEe & W@ ¥
W€ Az A YA Wy qJuUg § IER wTRY
geRm qgwi i safeR A R 3 P
ag uw ey ar qrver §, a frandr @
(A T CF AT TAAT X

) SET N OF FAN AT VA
zgm @w &1 wrfaege § W gRa
ey § | 4% T Sragw 10-11 I afad
¢ st o wifrege ¥ orfr gag ancdt
it axrweh &1 ww A W W
gardl adux wgr ¥ gy §) agt o
et o e frmmrem 7 ¥ & w0
et oy e @t & Fo Pl
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fis agl OX geeT uF WY T 1 frmra-
& & fear oy |

el ary g6 gg fadgw v R § e
g SFue 97 A fyas dAX FIH W
g o wfasrda 6 afF “ww ¥ WY
15-20 fg7 & e 3o ofaw &% sT
B atw g wfew e A ak
M A=l & R T W T HT AR
@ ATq §T ah WY FIET FT sArA ArAv
wifgd | ¥ afafew wet & afasrd
#que Jg Y dur o w3 Foawr
¥ QT Ty § I 30-35 woar wgAr
AT qEar § a7 aa ¥ gAY WY 2w A o
€ (Y & ATH W FT? &1 SA1T AN

arfed

wifer & & wg &g wigar g 5
wsy w3w uF fyger o § oM v
fager @ar W | g7 FUIT AT FE 5T
@ § fv sfaage B1ege vt eyl @
qAMET CF @A 0L & W, g7 1930
¥ guwr ad o gar a1 Hfew a@ERA
wt % 3% 9T s fawr A fear §0
% awwil § faaw fAdga s g fe ag
LA TUIR ATV 4T B AN WY FAv wY

oY (e faww  (Frmaw)  asam
wEIEE, W FIIIF AT FY AN g
g7a ¥ grgw 3q9ieqd § AR g e
A W T 1w § qfcafag s@ ®
fay are ety gy ofF & a7 wior § 1 SRR
58 vad g AT A T § ww F @
ey frgs amr g e giga &
qrq TgAr T8 ¥ 5 WEIIT-AG YT
Wyergt ¥ ¥ agr N AR wyw
Tq1AY g Wt gAY Ay 1wy fawmar
war § 1 WA ¥ SgrAgT &t 100 Hiw
w7 ofar aga fY STNE g our s
gfir & WY g gy AgeEer W §
agt M owar N T wd wte HIE
qraqE 8 awe ¥ Y 99 ed e &
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[ =t arwex frpw)

ar ¥ w1 wwf aff <y af ¥ o Wy
WA YED g ez wagAY gret werd
¥R T 1 qEE) SgTIR A M EW Y
wgin fafae o7 ¥ ddr wdew @ faur
2 Wew oo for Aag e & fod
dure §1 g A4 oD w1 W ow Y
Afeq § ew W aw N oY | gRA dAT
"X #t mtew ¥ wyr o ovr g ar
X9 g &Y g gdedty afefa & g
WIEEY ¥ WPICAYY A% WY wHar ¥ &
wfaareat § I 57 § &7 W Ny
37 @) %3 & AT gEk 21T JT WI9H)
NS LW Y Wy Ew w
IPE R F gt A ¥gT A it
wfedi, afw we Fow ¥ fanfudi i<
feeeY oY ¥w Y uwwrE § agf gl A9
R arey g wdarfel 1 aga afemd
¢ & a7 9w wizar €Y g3 % w1 awy
w21 K owet ot § agar wnpm fr @
T orgm @ A BT g &Y
ey, av grarfey dfag a7 [wrd
a7 sdw ¥ v W gad fgear s
argdt & a1 fee wgt foedfy Swed &
gxr fear w IR W 39wl ¥ a1y
FOI AAFT W WH WMT 7 9wn
¥ fa¥ avrre & qi9 faeg <gr &1 fFA
gt &Y @ § fo a4y F+d7 avEny
eat € THEY worAT A § atr T gal
SrdY 71 grae TR § sweY g T
St ¥ & o9 woE Y ave Y afr N
& v freay wign g 5 agih o e
@Y sk 3w Wl § aAn A wd
AT ¥ | Aw ¥ €7 G waedqr
¥ o1 Qe wrdT WY q@E g B agr ot
a7 % 1 waAw ) wg dur 9 £
7%, T I8 orew v v faw v
W y—ar 6 arEdx werdt & qrev, @
@ ar 3UT NRW ACHIT T mgwAr ¥
IR g YO I U B e WY al
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% Jey aghea § Foarsr wodd F oo ol
frdraer s wrger

11.80 brs.

MR, SPEAKER : 1 have given more
time than I promised to get from the Busi-
ness Advisory Committee. 1 am very
happy that those people who were pending
on the list are completed now. The hon.
Mimnister.

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : The
hon. Member Shri Yadav who began the
debate reférred to the late running of
trains.

MR. SPEAKER : I forgot to give a
chance to Shri Mathp Gowda. He can
ask a question. He will be the only
excep ion.

SHRI K. HANUMANTHAIYA : It
is true that in the eastern region we have
not been able to attain punctuahty to the
desired extent. The punctuality drive
initiated by the railway admunmstration
has succeeded in every zone except the
eastern region. 1 have already stated the
reasons. It is the crimes on the Railways
that are responsible mostly for this delay.
The incidence of alarm chain pullings 15
great, I have given the figures. Therefore,
it is not purely the railways that are to
be blamed for the late runaing in this
region Even so0 the pundctuality in the
eastern region has improved to the tune
of 20 per cent. Before we imitiated the
drive, the punctuality was only about 45
per cent. It has now reached about 60
per cent. In the other zones the punctua~-
hty has reached 95 per cent. That does
not mean that ail the irains run to 95
per cent punctuality, but that most of the
traing in the other zones, especially
through trains, run on time, eéxcopt in the
case of some saccident or other event
which is not under the control of the
reilway  admipistration.  Therefore, 1
assure the hon. Member that the gim of
the railway administration is to secure
punctuality even in tho ecastern region.
If perfect punctoality is to be maintained
in this region, the $wte Covertment and
évery one concerned huad to do their -
wiost, for the pusppse of preventing these
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crimes on the railways,

So far as Assatmn Mail is concerned,
I have already replied yesterday, I have
now come to know that this is not an
easy matter. There is difference of opinion
in this subject between the representatives
of North Bihar and South Bihar. 1 will
try, sccording to the advice of my senior
friend Shri Tiwary, to sort things out so
as to bring satisfaction to both.

SHRI NARSINGH NARAIN PANDEY
(Gorakhpur) : What about equitab'e
distrshution ?

SHRI K. HANUMANTHAIYA : Equi-
table distrib ution is a matier in which
every one of us is agreed. Thatis why 1
said yesterday that every Member who
makes a demand and says that there is
step motherly treatment in regard to his
State has to see the map of India and
come to a conclusion on an impartial
basis.

SHRI SHIVNATH SINGH : That is
why we say there should be equitable
distribution.

SHRI K. HANUMANTHAIYA : So far
as wagons are concerned, it is true that
there are some difficulties. 1 have been
taking three steps. One is to manufac-
ture more wagons, The second is again
in pegaid to the castern region where parts
of wagons are stolen and thus wagons are
immobilived. We have been able to
persuade the West Bengel Government to
take stringent steps against those thieves
and receivers of stolen property. 1 am
sorry to say that the same earnestness is
not being exhibited in Bihar. I hope that
Bihar also will take steps for this purpose.

Shri § M. Banerjee made an appeal to
me to be responsive to the demands of
labour. [ said yesterday in all sincerity
thit when all of you made common cause
with the Govermment and declared that
there is only one party and one Ieader,
that has created a lasting and permanenit
imgression on my mind., Hon, Members
mey be aware that sonve fabour leaders
have written to'me td convene 8 mesting.
3 have cofwolted somi fabour leaders, and
§ wilt comsult others alsp, and we may
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be able to meet and resolve all the
differences that can be reselved. Only one
reservation I make. I do not mind strikes

-and other demonstrations, they are, in

the nature of things, sometimes inevitable,
but 1 beg of them not to interfere in cases
of corruption. 1 know there are several,
cases where corrupt officials and workers
want to take shelter under union leader-
ship. In the rest of the area I am
perfectly willing to discuss all matters and
resolve them in one or two weeks,

SHRI S. M. BANERJEE 1 assure
you, we shall never suppoit corrupt people.
You get an assurance from Mr., A. P.
Sharma.

SHRI A. P. SHARMA : Not only in
future, in the past also we have never
supported corrupt people. 1 want the
minister to get an assurance from Mr.
Banerjee that he will not support those who
dislocate the working of the railways,
(Interuptions).

SHRI NARSINGH NARAIN
PANDEY : On Mahatma Gandhs birth-
day, 2nd October, 500 workers of the N.E.
Railway Signal Workshop have been re-
moved from service. For 13 years they
have served the raidways. The Minster
should do someth‘ing about it.

SHRI K. HANUMANTHAIYA : Hon.
members have made sugge tions regardig
running of new trains, conversion of lines
and stoppage of through srains, These
matters 1 have dealt with yesterday. It is
impossible for me to give any assurance.
It is a matter limited by resources of
speed of the train. Also, consideration
has to be paid to efficiency of rajlway
administration  Even when I go on tours,
I receive a pumber of requests for
stoppages of & number of through trains,
If this is don¢, notrain will be able to
run fast. Subject to this overhll consi-
deration, ¥ will see how far the stoppage
requests can be complied with.

Mr. Towari wanted the meance of
baggers to be stopped in Kanpur and other
places, It i my intention to make
passengers travel without this botherstion,
1 will igsue instructions accordingly.
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One or two members, including Mr.
Appa Naidu, refetred to road overfunder
bridges being built at appropriate places.
This is exactly my plea to State Govern-
ments. I made an announcement in my
budget speech that we will take up this
programme vety seriously and I earmarked
a certain sum for this purpose. 1 dent
letters in June itself to all State Govern-
ments to send me the list of over/under
bridges they need. Only one or two
States have replied. I wrote a letter last
week reminding them that the money is
likely to lapse,

SHR1 DINEN BHATTACHARYYA -
The States are hesitating because 50 per
cent of the cost should be met by the
States.

SHRI K. HANUMANTHAIYA : It is
not possible to waive it and it will never
be possible in future. He does not know
the scheme. I will discuss it with him
privately. In fact, this money comes out
of the railway safety fund. It is not the
State Government who have to bedr the
burden.

They have to do the preliminary work
like acquisition of land, gnaking of roads
on either side of the bridge or railway
track. 8o, he has not understood the
scheme correctly.  Once he knawy the
full «cheme I am sure he will suppoft me
and not any other proposal.

One hon. Member referred to Sultanpur-
Howrah line and water-logging at Howrah
Station. I will look into that and do
whatever 1 can.

Lastly, the hon. lady Member said that
1 do not take her serjously, Hereafter I
will take her seriously.

SHRI DINEN, BHATTACHARYYA :
He has not said anything about casual
labour.

SHRI A. P. SHARMA : The habour
will take care of itself,
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MR. SPEAKER : The question is :

*“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolida-
ted Fund of India for the service of
the financial year !971-72 for the puyr-
poses of Railways, be taken into
consideration.”

The morion was adopred.
MR. SPEAKER : The question is :

*“That clauses 2, aud 3, the Schedule,
clause 1, the Enacting Formula and Title
stand part of the Bill.”

The motion way adopted.

Clauses 2 and 3, the Schedule, Clause,
1 the Enacting Formula and the
Title were added to the Bill.

SHRI K. HANUMANTHAIYA : 1 beg
to move :

“That the Bill be passed.™

MR. SPEAKER : The question is :
““That the Bill be passed.”
The motion was adopted.

MR. SPEAKER : I am happy that we
have been able to find 1} hours for this
Bill. 1 hope there is no other Bill coming
from him.

It. 13 hrs.

MANIPUR (HILL AREAS) DISTRICT
COUNCILS BILL~—(Contd).

MR. SPEAKER: We will resume the
further discussion of the Manipur (Hill-
Arcas) District Councils Bill. Shri Tombi
Singh will contiune fug speech.

SHRI N. TOMBI SINGH (Inner
Manipur) : Mr. Speaker, vyesterday I
mentioned in my opening vemarks that the
views expressed by some of my hon.
friends, like Shri Basumatari, came a3 &
complete shock and surprise to us. We
are totslly opposed o the proposal of
micrger of Manipur Hill Areas, or any part
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of it, rather even an inch_of it, with
Nagaland or any other neighbouring State
for the matter of that. [ notice that Shri
Pesumatari is not here; I wish he were
here. 1 would like to inform him that
charity begins at home. He himself belongs
to the tribal areas of Assam. He hm.elf
represents some very big tribes Let him
begin his charity from his own district.
I think he expects that [ should propose the
mmerger of his districts with Nagaland., It
would be very unfoitunate and I am not
going to do that because I know the full
significance of the Naga extremist movement
now. They are now practising the modern
theory of expansionism in this difficult area.
Operating from Pakistan and China borders
these extremists are creating difficulties in
the matter of law and order and they are
trying to extend their influence to Assam
and other parts of the neighbouring areas.
In spite of my due respact to Sh i Basuma-
tar, it is very unfortunate that he 15 perhaps
slumbering 1n his own piofound ignorance
of what 1s goimng on n his neighbouring area.
To quote the English saying, he was
next to the Chur.h but farthest from God.
He was very much profoundly ignorant of
things arcund in  his  neighbouring
areas.

I would like to say with all the emphas-
s at my command that Manipur will oppose
any proposal to integrate even an inch of it
with any neighbouring area, specially the
neighbouring Nagaland State, with all our
affection and regard for the Nagaland State
and we wish the State all prospeiity. In
the last few years we have been seeing very
" uncalled for slogans calling for the merger
of these areas. Perhaps, these fiiends are
just aggressing on the territorial, emotional
and cultural integrity of the people of
Manipur, whether they are in the hills or
they are in thé valley. They have failed to
understand the problem that is represented
in this very difficult border unit.

The entire background of the Bill that
has gome up before us for discussion and
aiso the series that would be following this
Bill, the North-castern Reorganisation Bill
and various other measures that will come
up. has indicated wery tlearly, beyond any
speck of doubt, that the Government of
India under the very able leadership of the
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Prime Minister have realised the situat’on
there and there should be no going back
upon it. It is @ waste of time to entertan
further departure from the pattern that has
been evolved after so much of serious
thought applied to it.

I would hke to draw the attentfon of
the House to certain remwks mad: by my
hon. friend from Tripura. I am m
agreement with many things shich he said
but 1 was extremely surprised when he
ment.oned that India was not a nation at
any time in history. The national boundar-
ies might have been diffecent from the
present ones at different tim:, bhut then I
would like to make this observation. I am
not myself a historian but I belong to an
area where different people, different
cultures, different languages and dialects
prospered together and even then we claimed
to be one ethnic group. Wnatever might
have been the administrative pattern before
the British or the Muslim period, one thing
was very clear that our cultural and natio-
nal boundary was not prot:cted under one
administration, under one king but there
was a very spontaneous cultural and emo-
tional boundary offilhiating all the units.
Thev méght have been under different kings
and under different names of States but there
was such a spontaneous affiliation. In the
course of thousands of years our sub-conti-
nent been enjoying this oneness of culture
and emotional integrity and oneness of spiri-
tual growth that has continued till today. We
are proud to belong to such a country which
has evolved through serious crises and
stresses and at this critical period of our
history we should not even for one moment
have even a doubt whether we were a nation,
whether we have been one or many., We
have been one in spite of many differences,
languages and administrative boundaries.
We have been one culturally and in spiritual
development.

Regarding the clauses and the details of
the Bill that we are discussing today I do
not have much to say., May be, for
administrative reasons and other exigencies
certain provisions have been made.

I would like tor draw the attention of
the House to the erstwhile Union Territo.
vies Act in which certain provisions were
made and tried for a fow years in Tripora
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and in Manipur specially. In spite of the
provisions made-similar provisions have
been maintainted, almost copied in this
Bill I do not consider this will be any handi-
¢ap in the efficient administration. But
only one warning has to be sounded. I
hope, the hon Minister will note that in
the case of linking up of the District Coun-
cils with the State Government, a p oper
care has to be made that good officers who
belong to Government cadre of a State go
to the District Councils to guide the ad-
ministration of the Statc and District
Councils with efficiency and also to bring
gbout much needed harmony in those areas.
There is no lim.t to the love for autonomy,
to the love for liberty. Once it s
given, it is ever-growing. Therefore, we
can analyse th's view by slightly refeiring
to the actual geographical position and the
Justification of these six hill districts in the
area in spite of the smallness of the area.
if we divide 8000 sq. miles by 6, each
district will get on an average about 1300
$q. miles. The density of population on
an average will be about 45 in 1 sq. mile
Natnrally, there will be scanty population
and small villages will be far in between
and each district will have, on ana erage,
about 60,000 population, may be morc ol
less. 8o, each district, particularly,
from the point of view of popula-
tion and also from the point of view of
regional development and economc¢ re-
sources, may be regerded as small.

But then considering the thousands of
years that have boen wasted under s0 many
administrations, in respect  of communi-
cations, in respect of education, in respect
of so many other development measuies,
the representatives of the people should
receive their adequate amount of rights
and they should be able to «xercise these
Zightg, through their representatives at least
{6, S sphere of their devolopment.

1 do not propose that these measures
of safeguards, these measures of autonomy,
whatever we call tham, should continue in
Manipur o# in any part of the country for
years to come. There should be a fimit
and sow, we hope, that at one stage, the
couptry wilt be prosperous and the whole
pupulation wifl be, more or less, at one
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stage of development so that no section, no
area, will need any spocial protection. So
long as we have not reached that stage,
these areas require a departure for protec-
tion in the matter of political rights and
development rights, some departyre from
the normal yardsticks.

In this conection, we would like to
support 1t and we would invite the whole
House to support the measures that have
been introduced here. It was in this area,
in some of the areas at least, that China
and Pakistan tried to infuse the antinational
feeling and they could even train our
youths and, during Gen. Ayub’s time,
through the ecastern wing, they could even
get away a large number of youths. Even
from the valley they took away. Now, in
the present context, Ayub Khan and the
military junta of Pakistan must be laughing
at themselves that they tried that, But
now we remember, as we introduced this
measure, that 1t way in these areas where
the pace of devel ypment has bcen slow,
communication has been very poor, facih-
ties were poor in those areas. Thus, the
hostile neighbours could take advantage and
could take the whole of our young men and
women and get them tramnc m antis
national hoastile act.vitics. If we decen-
tralise and increasc the pace of ad ninistra-
tion in these arcas wh ch could be done n
abundance throug these measures, we can
look forward that there will be even very
quick improvement in the law and ordar
situation in the hill areas.

Another word of warning that I wanted
to sound which I could not make yesterday
is this, about the scrvices. When the
Territorial Council was experimented in
Tripura and Manipur, we could not give
officers, efficient people because it was de-
clared by the then administration in Tripura
as well as in Manipur that hengeforward
whoever is going to the Territorial Councils
would be considered &8 on foreign service.
They will not enjoy amy protection and
they go on their risk. 8o, they coullt not
get any good officers. Now, these District
Councils, as we do aot aim at furthéring
scparation between Council and Council
and between the valley and the hills and
betwetn other parts of the country and the
hill areas, should He alibwed to comie nearer
ant neurer to one anuther and the works
are done in g quicker puce,

-]
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Ther we mpst be yery clear about this
that the State wment as well as the
Home Ministry which is the nerve centre
and which is the guiding autherity should
make clear rules and issue instructions that
officers must be encouraged and the best of
officers must be encouraged with all the
* facilsties given to go to these undeveloped
areas so that development as also improve-
ment of these areas must be made at the
quickest possible pace.

1 do not have much more to say than
the only point that I would Like to make
before I ¢ nclude and that is that Manipur,
standing in the Far-East and on the eastern
frontier of the country, should be strength
ened and no attempt should be made to
separate the valley from the hill;, No
attempt should be made to dsnember
Manipur by taking away a chunk of the
area either from the hills or from the valley
and get it integrated 1n any neighbouring
State because Manipur has continued for
the last thousands and thousands of years
as one unit, hill and valley and the people,
and I do not know how far I have been
successful in making this point yesterday.
The people are more or less of the same
stock. The difference is only on
the basis of religion and also on the basis
of the facilities of communication.
Otherwise, we do not have basically two
different types of people. The people
there, either in the hills or in the valley,
belong to the same stock, Mangoloid stock,
anthropologically and by customs. About
customs, a very important clause has been
provided in this Bill.

MR. SPEAKER :
time is up.

The hon. Member's

SHRI N. TOMBI SINGH: I

concluding.

am

These District Councils are empowered
t0 protect their customs and their rites
which are traditionally theirs,

Each tribe, however small it may be,
has its own dialect, There are as many
a8 about 200 dialects in the hill areas of
Manipur, Each tribe has great respect
for its dialect, its customs and hand-
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loom and bhandicrafts and type of cloth.
Each tribe uses its own pecnliar handloom
cloth at the time of rituals. From this you
can set how much sentimental they are in
protecting their customs and manners. They
have been isolated from the rest of the
world intluding the negrest neighbour for
thousands of years and 50 they havé the
deepest sentiments for their c¢ustoms and
manners. So, my fear is that snless pro-
tection is given to them, the majority of
those who outnumber them will be wiping
out their culture and thelr everything. So,
protection has to be given to their way of
life and their customs and manners.

Moreover, the handloom and handi-
crafts that we see in Manipur are not of
accidental growth. They have grown there
in the conrse of thousands of years. One
secret why Manipur handloom cloth of the
valley as well as of the hills stands the test
of mill cloth is this. Especially the women-
folk of Manipur either in the hills or in
the plains are very conservative about the
dress and they use the handloom cloth in
any feast or function. In fact, practically
there is no weaver class in Manipur. All
Manipuris, beginning from the smail man
up to the king are weavers. The whole
family is a weaver. The tradition has
continued and that is why the Manipuri
handlooms can even today compare well
with mill cloth. The tribel traditions in
the hill areas as well as the tribal areas and
the tribal customs are associated with
handicrafts and handiooms because of this
reason. So, we have to see that these
things are protected......

SHRI P. K. DEO (Kalahandi) : There is
Manipuri dance also.

SHRI N. TOMBI SINGH : I thought
that I should not waste my time by referr-
ing to that, because it is already familiar
to all. Each tribe has got its own dance
wh'ch is more or less developed. Each tribe
has got its own fribal dances and classical
dances.

In spite of the fact that Manipur has
only a small population and it is small in
size, yet from the economic point of view.
this area has to be recognised as an essential
snd integrated part of the country. We
recall today with satisfaction and with
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pratitude the fact that many years back,
Pandityi had recognised this, and he had
written very sympathetically about it that
in spite of its smallness, Manipur should
not be mvrged with any other State in its
neighbourhood and that the individuality of
Manipur should be protected.

lt' is in this context that 1 support this
Bill, and I am eagerly looking forward to
the passing of the other measure that has
been introduced today, namely the North-
t astern Areas Reorganisation Bill. If these
Bills come into effect, the eastern zone will
be developing fast and will be pa rticipating
in the prcgress of the nation. This will
also serve as a lesson to our hostile neigh-
bours who did not care for ,the plight of
their own people in the nooks and corners

but tried to create hostilities in those
undeveloped areas.
1 am thankful to the hon. Prime

Minister and the Home Minister for having
brought forward this measure.

MR, SPEAKER : The hon. Member's
specch is so educative and informative, but
we do not have enough time for it now.

SHRI P. K. DEO : He was a Minister
also before.

SHRI S. M. BANERJEE (Kanpur)* 1|
rise to support the Bill. 1 think this is the
first time that an attempt is made, and
seriously made, to give something to the
tribals of Manipur who have a glorious
tradition and culture. I am sure the dis-
trict councils elected on the basis of adult
franchise will serve their purpose to great
extent.

It has been stated in the statement of
objects and reasons that it 1§ considered
desirable that the people in the hill areas
should be more closely associated with the
development of these areas. With ny litile
knowledge of Manipur, 1 have visited the
place only when, when I could see that
beautiful place-I got an idea, which has been
corroborated by other friends coming from
that area, that the tribals are being exploi-
ted by outsiders, big businessmen., The
Manipuris have developed their art and
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beautiful handicraft,. We kaow the Manipuri
dresses ; their handicrafts are famous in
the country. But what do they get in
return ? Big bu inessmen fiom Calcutta
and Assam go there and collect the whole
things by giving them a paltry sum even
though the Manipuris have spent days and
nights in getting those beautiful pieces
woven. Thus they are exploited by out-
siders to the maximum. 1 hope that when
the district councils are constituted, this
will stop; even otherwise, Government
should see that this exploitation is put a
stop to.

Even in Expo 70 and in other exhibi-
tions, the handloom products of Manipur
which were exhibited have been highly
appreciated. 1 know even in foreign coun-
tries some ladies who have a fancy for
Manipuri dresses go in for these, They
were captivated by the Manipuri dance,
which is one of the oldest dances of this
country.

So 1 would hike to know from the hon.
Minister what positive steps have been taken
to develop that particular area. Manipur
must be developed. After the formation of
the district councils, certain taxes will be
levied a tax on professions and other taxes.
But will that really give some relief or help
in the development of that area? Unless the
Government of India help for somz time to
come the State of Mani»ur even after 1t 15
granted statehood, Munipur cannot be
developed. 1t has potentialities for deve-
lopment, There are many places of sight-
seeirg importance. Things can be developed
there. It is high time the Government
thought seriously about the deve'opment of
Manipur and Tripura economically in the
larger interest of the integrity of the
country.

1 listened very carefully to the spesch
of Shri Tombi Singh who comes from that
area. He montioned many points, They
shou'd be considered in all seriousness. But
I have a feeling that once statehood is
granted, they will be asked to run their
State with meagre resources. Unless resou-
rces are developed and industries are esta-
blished, the State will be dependent on the
Central Government and they may suffer
because of that dependence,
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So let the Minister clarify what positive
steps have boen taken to develop Maaipur.
After the ecatablishment of Bangla Desh,
there will be some relief for the people of
Tripura because it is closely linked with
Bangla Desh.  But the same facilities will
not be available to the peopie of Manipur.
There is the question of distance. The
distance is so much and they will not be
benefited merely because Bangla Desh has
been established.

But it is not so with regard to Manipur
to that extent. I would, therefore, while
supporting the formation of district councils
under this Bill, like the hon. Minister to
tell us what are the positive steps which
have been taken by the Government to stop
the exploitation of the tribals there and to
take the goods that they manufacture at a
rcasonable price more for export purposes
and also for internal consumption.

The small scale industries should bz
developed 1n that area. I am sure the Govern-
ment will do 1t ungrudgingly because, as
was very ably puinted out by my hon, friend.
the Chincse influence is therc to some extent
and cven the influence of Pakistan who tell
them that those areas should be se1zed from
India. But these tribil people of Manipur
as 1n other States like Tripura and Megha-
laya, stuck to their guns, and a s> for the
way 1n which they patiently waited for the
grant of Statenood on tiem, unlike some
neighbours who wanied to secede from the
couniry sometime ago, I must conzratulate
them, especially at th® time of this emer-
gency, when we are being attaked by our
hostile enemies, the military dictacorship of
Pakistan and also when there is a fear of
our being attackel by another treacherous
enemy, the nc ghbouring Chinese, we should
see that all these people in the a-eas of
Manipur, Tripura and Meghalaya are fully
satisfied. There should be no dissatisfac-
tion there; no discontent there. For that
matter, oven if some States were to suffer,
these border States should never suffer, and
they should be developed to their fullest
capacity so that they are able to defend our
borders as and when necessary.

SHRI PAOKAI HAOKIP (Outer Mani-
Pur): Mr. Speaker, Sir, the Bill which is
being discussed at the moment is one of the
two Bills introduced in this august House
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for the territory of Manipur. I congratulate
the Prime Miaister and the Minster of
State, Shri Pantji, for the pains they have
taken and the sympathy they have shown in
this matter.

So far as the Bill granting autonomy to
the hill areas of Manipur is concernd, it is
one of continuation of the series of measures
that have been taken by the Center for the,
protection of the tr.bal people in that region
This Bill also, I am proud to say, is con-
cerned with the section of Indian tribal
population living in that part of Manipur.
This Bill, for the first time, is introdueed
for the continued growth and progress of
the people of that region.

In the Rill itself, it is mentioned that
it is to provide a1 opportunity to the tribal
people to come into contact more adequately
with the developmental activities. So far as
the development of that area is concerped,
I wish (o say that the situation obtaining
today 1n regard to the develrpms=nt is not a
very happy one. It was more unhappy before
the creation of the five distric.s.

‘There were so many reasons for this
backwardness, such as the activities of some
persons from Nagaland in the course of
their movemet. Those activities stood in
the way of normal development. At the
same time because of the lumited power
granted to the Government of Manipur
under the Union Territories Act of 1963,
there was some difficulty in the way of
improvements in that area. All these things
contributed to the bickwardness of Manipur.
One should be happy to know that since
the division of Manipur into a number of
districts, there had bzen som: progress.
When there were no districts, administra-
tion in the hill areas esp:cially was very
slow. N> proper offices were there and
communication was bad. All those facili-
ties ware abjzent, Since the creation of
the districts com nunications had improved
along with the other things. Today there
is some progress in the hill areas,

I consider this Bill to be one of the
important measures, a sort of a security
measure to protect the interests, customs
and culture of the tribal people, To be
frank the tribal people had to experience
some difficulties. I referred to the activie
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ties of some anti-social clements. 1 do
not want tosay hostile elements-which
have been standing in the way of progress.
But the Goveinment did not lag behind in
taking very prompt measures to curb those
activities and the Government is very
gumssful today.

Sp far as the division of Manipur into
more districts is concernied, I should like
to point out—incidentally, this is not my
personal degire, it is the will of the people
living in those areas—that in order to
quicken the progress of this region, there
should be more districts. Now we are
having five; out of those five, four are from
ahe hill greas and one is from the
valley. If the arcas are divided into more
districts, I am sure that the adminstration
wil be more efficient and consequently the
progress will be more swift. 1 would,
therefore, like to request the hon. Minister
to see that this is done.

So far as the integrity of Manipur is
concerned, my hon. friend has just now
pointed out that not an inch of our land
will be given to any other State. This is
our stand, and we stick to this for all time
to come.

I would also like to point out here that
some hon. friends yesterday were referring
to the problems and difficulties of the hill
areas, and one friend opposite said that
the tribals were being exploited by the
plains people, There may bea sort of
attitude towards the hill people by the
plains people, but that does not mean that
the tribal people are being exploited. I do
not find any important instance to say that
the tribals are being exploited. On the
contrary, theé people have been trying to
live togethe: harmoniously and peacefully.
1f we utilise this Bill properly, 1 think the
progress of Manipur will be improved
very much, and the people as a whole will
be able to come into the mainstream of
the country in regard to development and
other aspects.

There are various provisions in this
Bill, and it is said that they could have

teen improved, There is always scope
for improvemant. That is why I say that the
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provisions are for the time beitig adequate.
We will give a trial to them' and see how
they work. If we find that there is need’
for change, 1 am suve the Government
will consider the matter and change the
provisions for the better.

As a person coming from the hill areas
and as a Membcer of this party, I support
this measure.

SHRI P. K. DEO : Sir, for the last 16
years, 1 have been associated with the
constitutional development of this pretty
fand of Manipur. In 1957, when my
distinguished colleague, Mr Laisram Achaw
Singh made a demand for Statehood from
the opposition benches, T happened to be
preseat. I have watched with interest the
emergence of Manipur from a Class C State
to & Union Territory and now to Statehood.
The Bill has been introduced and it will be
passed. This Bill provides some safeguards
for the interests of tribals and 1 support it.
At the same time, I would like to point
out some lacunae.

11.56 iws
{MR. DEPUTY-SPEAKER in the Chair}

In the hill areas of Manipur, mostly
Nagas live. Nagas live in Nagaland and
in Burma also. There has been some demand
for the integration of some areas of Manipur
in Nagaland, so that all the Naga people may
get a homeland of their own, & bigger
State, and they can rule themselves accord-
ing to their own aspirations. I do not find
any unreasonableness in that demand.
Meghalaya has been cenceded. Mizoram

is going to be formed. Similarly,
it there is a demand for some of
the predominantly Naga aress to be

integrated with Nagatand, there is nothing
unreasonable in it. 1 cannot understand
the argument of someé hon. members
regarding the entity of Manipur. It is after
all a feudal legacy. The Manipur we have
today was a former State, and it was kept
imtact. That does not mean that the
local pecple, whose aspirstions may be to
be associated with their own kith and kin
in the adjoining arca should be over-
looked.

SHRIN. TOMBI SINGH: The local
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pedple do not want it. We won the ¢lec.
tions on this issue.

SHRI P. K. DEO : I do not want any
interruption. The minister is there to
reply.

THE MINISTER QF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): They are the representatives
of those people and on this matter, they do
possess knowledge whch you and 1 may not
posssess.

MR. DEPUTY-SPEAKER: The schedul-
¢d tribzs are not under discussion.

SHRT P, K. DEQ The District Councils
are specifically meant to safeguard the
mterests of the tribal people, according to
the Statement of Objects and Reasons. So
far as the scheduled tribe 1s concerned, it
has becn vaguely stated and not properly
defined. When Mr Dasaratha Deb  spoke
about scheduled tribes, he being a schedul-
ed tribe himself, I personally feel that he
1 quite competent to safeguard his own
interests.

12.00 hrs.

In the Lok Sabha the Maharaja of Tri-
pura came 88 a Scheduled Tribe member
from Tripura. He is quite capable of
safeguarding his own interest. So, this
practice of availing of the benefits reserved
for the Scheduled Tribes under the Constiu~
tion by people who are capable of looking
after themselves should be rejeced

MR. DEPUTY-SPEAKER : This Bill
is about the District Councils in Manipur.
But he is supgesting that the prerogatives
of the Schaduled Tribes shouli be done away
with and he is bringing in the Maharaja of
Teipura. I really wonder how they are all
connectesd. ¥ am surprised that a senior
Member like him should bring in such
points.

SHRI P. K. DRO : They all come under
the District Councils,

., MR, DEPUTY-SPRAKER : 1 wonder
how che Maharaja of Tripura comies under
fhe District Councils. Please be relévant,
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SHRIP. K. DEO : So far as the
Scheduled Tribes are concersed, I wanta
categorical answar from the Minister. He
will remember that we had a discussion
some time back. .

MR. DERUTY-SPEAKER : The
Minister will not reply to the point about
Scheduled Tribes because that is net under
discussion.

SHRI P. K. DEO : This is primarily
meant for them.

MR. DEPUTY.-SPEAKER : The Bill Is
only about the District Councils for
Manipur.

SHR1 P. K. DEO : Every other Mem-
ber has spoken about the Scheduled Tribes.

MR. DEPUTY-SPEAKER : Piease be
relevant.

SHR1 P. K. DEO So far as the
District Council 1s concened, more autono-
my should be given to that.

Here 1 wantto submit that the age-
old custtm of jhumi cultivation s
denied to the pcople on the plea of
soil erosion, afforestation or denudation of
forest wealth. This is affecting the ecenomy
of the people. Thougn there is dearth of
jand 1n the valley, on the hill slopes
cultivation can be allowed. So, the people
of thit area have to be given the assurance
that their age-old practice will be allowed.

Coming to nomination, I am against
nomination as such. When the people
of that area are given the ppwer te select
their own represeniatives and to look
after their own alfairs they should be
given full power and there¢ should be no
provision for nomination even for the
district councils because that may be used
for partisan ends.

Finally, it is the respongibility of the
Centre to presérve the culture, the sogial
customs and the colowrful life of thege
tribal people.  So, Government should take
neoessary steps in that regard.

SHRI A. KEVICHUSA (Nagalandy !
Mr. Deputy-Speaker, §ir, I am heppy
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in the eastern region, apart from Assam,
Manipur should have been the first to gain
Statehood. While congratulating the Mani-
puris for achieving Statehood I want to say
"a few words The hon. Member from
Manipur repeatedly said that the Naga
inhabited areas of Manipur should not be
taken out of Manipur. The move to bring
together the continguous Naga-inhabited
areas into one unit is not a new one. The
agitation has been going on for over two
decades. In connection with this agitation
three Mao Nagas of Manipur were shot
dead by Manipur Rifles in 199 and many
were put into prison.

I listened with interest to Shri Tombi
Singh when he said that the Nagas and the
Manipuris belonged to the same ethnwc
group. This realisation in itsell is a good
sign. But thz reafisation has come only
alter the agitation started to tag the Naga
inhabited arcas with Nagaland.

Anyone going to Nagaland and Manipur
will b: struck by the cultural differences
that divide the two peoples. With e
passage of ttme I d» hope thit the d-fferen-
ces will becom: less sharp But unti] then
it would be folly to keep a people to be
pariners in a State azainst their wish.

Take the case of Assam. The State of
Assam, when formed, comprised of the
plains districts and the hill districts In
1957 Nagaland came out of Assam after
much blood had been spilled. In 190a
Naza delezation cam: to Delhi and on the
basis of a 16-point agreement, Statehool
was promised to Nagaland. One point in
the 16-point agreement of 1960 was thet
the cratigadus Naza inhabited arcas should
be integrated into Nagaland. The Naga
people feel that, that part of the agreement
remains unfulfilled.

In 1966 the people of Mizoram rose in
armed rawolt.  This hastened ths concep-
tiont of the State of Meghalaya and now
Mizoram will coms out of Assam. fs it
necessary to repeat the process tried in
Assam which ended in failure? Is it not
time to learn from past experience ?

The Naga people have nothing against
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the people of Assam. The relationship
between the Nagas and their Ahom kings
had been cordial. Good neighbourliness
prevailed. The relationship between the
people of Assam and Nagaland became
somewhat strained only when they were
unequally yoked.

Manipur is a fabulously rich valley, [t
is a surplus arca, The Naga inhabited
areas form the deficit areas Manipur
stands to lose nothing by being shorn of
the poor and rugged hill arcas, The rela-
tionship between the hill people and the
valley people, if allowed a free natural
growth, will be cordial. Let Goverament
learn from past experience. Wise and
timely decision would have saved many a
precious life in Nagaland and Mizoram.

st gwY Wi (TIAT) . IAeRE
wired, ainge gy g oF ford¥ & wex
sl a Ma ¥ qa7 g & ¥} oF Aar-
s arT ¥ ¥ X AR ¥ AW
g} Y Wrard fawdt § el arw o
gury 3w q¥T EY A€ ¥ YA @ ¥
M gE F ¥ X wr gaw ug
gATY 9T g Faew @ omar g fF
qatas & foaqy W qgrdt wow § 9%
g Wgn fifimss & @@ g
faare &3 arfe agi & R & sFev frdl
YHTT & AYTAT A WEAT AT ATE HY
WIEAT 7 I Q1 9

7 fados & gw ¥ s g fr
#frge & avac gv-wifal F S Free
w1 A AT IT AT A WA & HH
1 ¥ wfus w7 & afer s & fou
g §Y TEHT F wTY F ITEY gy v
& fog o farer afcedy &t faat fisar ar
@t ¥ 1 ogh a% faer afiqdf & famior
w7 wre §, & xowr gra & aww 4@
g 3few v xel N N F avewr
e STHaa oAy s

¥ 3 o< JyuTRr 30 # g wyr A
fs dwg quew ganw £ ) ged a



N9 Masipsr (Rl Areas)

ww wx ¥y st wEr war § i ST sfer
mifichfey ¥ ) wRa N feg wmdd
A Ak fadw v ¥ g W
Ay gt afirge o gw frew gut
&w § | gt o o wrfad) & W0 @k
¥ 1 I qx Hwe FIT 37T 14T WY ARSI
vk ww 4 § & @ qforre ag €
fo s wre el ) wgt AN SN
WX ol fgm e awy & ar frolt
fomr arm e & 1 o YA g A faw
T &% XY qIAN TH FL AT §@ faw w7
oty §, I9% FNT OF WHTT ¥ gIrerana
g

oY JETT ¥ 9 8 qT Heqw ¥ gE@A
wry AY fafiy @ar a€ ¥ grer 23 &
gourer 2 ® wgr o § fr afy fedt
fraffaq seqer Y g=nd & fou *vg
UFeT 4T WRAT® ST 8 1 sfasaw
weary AT g ar Iuw feq uw fagré
sl & gwmmwT a9 Sy ot ¥
gearaRy afgd SaRY guar ¥ g | I
gy o3y qrid g g oaw € fagmd
w ovak o X wwalk v A @
oF s s FEr af & sanr & wma
AT RN 1 AT 23T IT 4w 2 H
¥gr v § o afy Gar awey ofugz &Y
v wae dear & O fagrd &, freg
& ¥ s gro qife fear o &l
gy forfora sl grar 99 wTOO0 ¥ Y
Farwg FFg gy, Aewe €Y Iud 9T { QY
arlm ¥, o7 amdw ¥ fafafrw oY wg,
37 AT ) OF GG TG FY o0 @ §
fo @ fogrf waf & wfirwry seaTe &Y
aqife fiegr arg o @ d AT 9@ W@
fodtas ¥ ag i vy o v § fe e
wr gieers @int fe arg & g afiow 79

T ax oY o TN g2 wwar & K
wﬁqmmgf‘awhhaﬁtm
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gas wiuw ¥ afaw afgere ¥t wigd
§ ww W aw &k @ ww oA
¥ arftrere ae T W WT R AL
va sfrerY wr gamtt o g qwar &)

gre Y e s gy wEr agr ¥ AR
o 3§ a7 aqw & fawre afawrg W
et 7Y ey A @her | gue F A
aren § Fe aTe o) wa¥ Y sy wr
¢ ? yardalw yonet aro w4yt we @
AT JTEX §, oy gy gy & f wforge
U & o1 g wvqt § oaggta w9,
@i F AN W W A R WX
gfq & w141 ¥ grg Fe0 argd v
7 #1007 § % ewa & fere gw AW
aF s v afawra W geAw @
aTg A AF Nl AT AW, IIHT QAT HFA
geafar fear ar wgr 1 % gvmer §
afe a9 @ I &Y gEr € 6Y Sagver
TG EWIT | 9 Fsqe % X PrrrrAr
gy afy gk gia At § sl @
HTAAT 8, I§F F13 FATY T ¥ 977 A
F@ §, I9% T ¥ i) £7 aRg W war
@ WA garaa G wefgh G S
o faors ©F are § oY s afqeas
FT ST STAT ATE AT I §H |

gra2s¥wgrmar g fe o feamm
qur &1 97 fger oftws T &1 ey
gurr, ggey foer ofcer &t oweqar &
QT G AT KU | W AT HY 59 § oy
@t 74T §, ag & avrew ager § agy
a1 frod gu & 1 98 93 o w gfeadt
w1 fantn sT @ § 1 & awwen ¢ fr faur
awr & waet 1 e AT ERer §
I8 W q dox Al oW &
frater & foq g wwr wfr & &nif &
saraifa® someY & §Tg qRY $TT gy
§ oY 7% Y gET IA 9T HAWT naw g,
¥ AY gEvar wrar wrfigd

wgt % O o vl ¥ qU wew oy
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wuf fad wrF & #iv w7 @ § AR sAwT
wfafafe wew, wam ==Y, wg «a),
ng wawmg & efawmfat & fawr ar)
Iuk arg’ gt wdew ¥ wifRr sEw
qifeq F1 oA A P FT AT ...

MR. DEPUTY-SPEAKER: What do y »u
want to say ? That Manipur should be
granted State-hood ? Why take so much
ume ? What you want is being done.

sit gEwr =t . gAY 9T F o @
g sfen @wr atfew w1 o W gy
wat ARy ¥ I ¥ 47

“As the House 1s aware, we have a
number of Union Territories In consi-
dering the grant of Statehood to any of
them, factors like area, population,
terrain, level of economic development,
financial resources and security consi-
derations, if any, have to be carefully
gone into before any conclusions can be
reached. The question whether Mani-
pur could be made into a State has been
engaging our attention. It will take
some time for Government {0 come to a
definite conclusion,”’

#fgr oF q9dw usw § T gt
qr @ quf o F1 gwl fad oy &Y
|/ w7 @ § 1 91 o arfeeaE ¥ S
azt Aot & wewr @ &

MR. DEPUTY-SPEAKER: What do you
want to say ? 1 don’t really understand,
You want to say that Statehood should be
given to Manipur ?

st gwwwr anf - gfz 3zt &t &
H7AT AHATT ¥ ATAAT oA .. ..

MR. DEPUTY-SPEAKER: I am saying
that the Bill has been introduced for that

purpose. You need not take o much time
of the House for that purpose.

st wwwix wai . w9zt aw foe
qfeedt &1 quter §, ooy oY & eqvry w%
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wrg) sEg d g weAT WEAT §
fr gatesr ®1 oY agsdw & agt¥
oYr ¥y gwg F QR ST IR N
afr #¢ ¥ § WX ITHY €® AT B
@rre T foar qrar arfzd 0 e
st fegfy fafus @Y w€ & wue Fed
gT @gi ¥ |MEy W w1 g i
frar s =gy

g et % g § wgn § 5 faw
qIii owY stv &Y 3ITET sA4w arwfw
ferr &, safr N7 gg AT exw
g1

st wniRe WaT (Wigar) - #
wigwr wfgs wawg AdY Sav Angor
99 axara  afoge &= & faer afe
Ftmiw Fay ¥ @ & wEr @
gexfa, agr & wwegrAY F iy ¥ AR
THFT TSI 1 AT a% 39 qfvast &
fratr gt aerg 8, & A F@T §
fe g@wT A z@ gwic A qfwdy Fw@r
fonfor #+% a1 favg fear & &l sw
F1sw famwr agi s ¢ woam W
qaraq, famr oftad gt gfrar
g Ffrard gwear fAYE, gwdw &
qrg R &1

gAY A ¥ Aqy arfeaw wigwr &
gedq fear ¢ 5 ofved agr & snfem
wifqay ) wgfr, wa, grnfas sl
naAifas a9 Iww frera @), g9
a7 ar-1 v At ot Ay Fagt
A farzad mAw § af s oo
st qarad wg s T §1 w5l AN
famr damat v arw fegrmar & wdfY
g darad Ay gk § A s e
e ¥ dag® o s @R
fawdy yoret ofeqd agf warf o v § 1 2w
#F oy wdw{ ¥ ot dwad wvw o §
et gt & fe fog ware & 99 W) woy
arfiey At ws < &
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MR. DEPUTY.-SPEAKER '@ Please
tefer to the Bill, not to Panchayats. You
are pointing out defects of the Panchayats.

off wnfitw W ;@ & fagme &
AN 9 w5 @ 9t & 39 fawg W
eYe Rar g

WY N e e oY gt §
Y fort A gt goa Ay af & 9w
a3 ¥ YT sy wraAT & e ¥ ¥w
G 7AW ey, ¥ doard Sw ¥ A4y
wd g7 R Y ww WG ¥ A
faar aieq? 37 & < 1% o § it 7R
g5t § s F5dg oraw 1) o ofesdl X
& ¥ Iy @t adfar adr ag
war a3 fF anfew anfaay = deemor
s & & fau, Iawr fawre w@ &
forw, gAY qegfa, wrer, @R A7 afy
¥ @aTe ¥ & fou o @ g
¥ fan =7 wrsfae &1, T ofewdy w1
fawtor frar o w@r & A & Faator &
farm & vew gs oy HfeA &
agar Argen g fr 2w & fradY cwoavg
# geqrd F1w F7A 8, IV g.97 qgA
wUq § 1§ GEGTHT Y aIF KoL o7
a7 faar o vy & oY A 9w fRar wEw
g1 Rugadr afmy ¥apw fFa
geqt § oY qfaa & afmar §, ag o
#Y T FL Y

THE MINISTER OF STATE IN THE
NINMISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): I am grateful to the hon.
Members who have participated in this
debate, and if I may, I would like parti-
cularly to thank the two hon Members from
Manipur in this House for their contribu-
tions which reflected not only their intimate
knowledge of the situation in Manipur, of
the prob'ems of Manipur, of the history of
Manipur and of the aspirations of the
people of Manipur, but also if I may say
50, the lively concern for the part that
Manipyr plays in the larger comtext of
india. I am grateful to them for having
balanced these two factofs in their speechier,
which are both, vital and intec-retate,
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It is my privilege to come before this
House with the first of a series of measures
which will restructure the north-eastern
part of India. Manipur will become a State,
and so also Tripura and also Meghalaya,
That is the intention, and along with that,
Mizoram will become a Union tetritory,
and NEFA which has been named Aruna-
chal Pradesh will become Union teritory.
These are changes which have great signi-
ficance not only for the north-eastern region
but for the whole country.

In effecting these changes, we have been
concious of the need to réspond in the
fullest measure to the hopes and aspira-
tions of the people inhabiting this region,
because the north-eastern part of India is
fascinating, colourful and is inhabited by
various communities which have their own
distinctive ways of life.

While responding to the aspirations of
the people for gieater powers, for State-
hood or for Union territory status, we have
also sought at the same time to see that
thc minimum coordination necessary for
an intergrated development of the whole
region and for an integrated approach to
the security problems of the region should
not be lost sight of. All these provisions
will be included in other Bills which are to
come before this House,

Another factor which we have kept in
mind is the peculiarity of the problems
faced by individual units, because of the
variety of the ethnic and cultural and geog-
raphical composition of the north-eastern
part of the country.

One cannot just take a broad view and
leave it at that. One has to go into the
problems of each individual unit. The
process of consulation has been a long
one. We have consulted all the people of
this region, their representatives. I have
myself visited that aren. The Prime Minis-
ter has et & number of delegations, both
in the region and in Delhi. We have made
every attempt to see that the final picture
that emerges has the sanction of the support
of the people of that region. While there
ate always certain matters in which there
may be differences of opinion amongst
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the region, we have made an
effort to sce that the final solution meets
the criterion 1 submitted to the House
ea:lier, sa‘isfaction of the aspirations of
tie pecple in conformity with the largest
good of the country.

groups in

In Manipur, the probiem can b sum-
med up in terms used by Shri Tombi Singh
and Shri Hackip. They represent, if I may
say so, in this House the valley and tribal
people of Manipur. They have been clec-
tzd by the peopie of the valley and the
tribal people respectively and it has given
me great satisfaction that both of them
have unrescrvedly  supported this measure.
Both of them huave reflected in their speech-
es the desire to bring the valiey people and
the hill people  together. 1 think this
House can give no better start  to this new
unit that wc are going to create, the new
State of Manipur, than to underline and
emphasise the nced to promote harmony
amongst the various people inhabiting that
region.

It is a fact of history and ge>graphy
and the need of the times that as in the
whele of India we promote unity in the
midst of diversity so in the ncrth-cast re-
gion we must promote unity in the midst of
diversity. In each of these units, while we
provide for safeguarding of the natural
interests of the culture and the way of life
of the tribal people and others who need
protection, at the same time, we promote
harmony and the attitude of living together
and working together for the people inha-
biting that region. That is why I derive
great satisfaction from the  speeches of
these hon. friends.

My hon. friend, Shri Dasaratha Dcb,
asked me why we were not providing for
similar district councils for Tripura. 1
have gone into that matier. It is a fact
that in Tripura also there is a  large tribal
population, 1 think 31.53 percent. The
only trouble is that it is scattered. He
is  shaking his  head. (/nrerruptions)
1 have got the details of each district. [
find that cxcept in one district, the sub-
division of Amarpur, where out of a total
population of 56. 365, the Scheduled Tribe
population is 70 per cent, in all the others,
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it is below 50 per cent; in Sonamura it is
only 10.58 per cent; in Sadar, it is 20 per
cent; in Udaipur, it is 23 per cent, and so
on :in some a little less and in some a
littic more.

SHRI DASARATHA DEB  (Tripura
East) @ If the refugees continue to  scttle
there, and if you do not protect the tribals
now by scheduling that area, then, in
future, the pereentage will come dowa to
three, or two, and then nil.

SHRI K.C. PANT : If the refercn:e
is to the present influx  of refugees, then, he

has the assurance of the Prm: Minister
and the Governmo:ant that these refugees
will go back to Bangla Dcesh. I think

secing the way in wh'ch the situation is
develop'ng in Bangla Desh, he should have
some assurance that coaditions are bzing
crcated when the refugees will go back.

SHRI DASARATHA DEB:
against the refugezs. In fact, we
accepted many refugees in  the earlier
period also. I only wanted to say thit
certain areas should bz scheduled wher2 the

1 am not
have

tribal pcople can live and where these
types of councils may be granted.
SHRI K. C. PANT : What he said

yesterday was about the district councils
for Tripura, and I went into that question.

As 1 said, T am only pointing out the
difficulty.  But I do agree that therc are
tribal peoplc there, and the fifth schedule
will apply. It will apply to these tribal
people, and when the government of the
new State is formed, Government can take

measures and  will take measuzes, 1 hope,
with the support of Shri Dasaratha Dcb
and no doubt with his heip.  For instance,
I may me2ation that there could be a tribal
advisory council to advise on all matters
pertaining to the welfare and advancement
of Scheduled Tribzs. Tlkat is part of the
fifth schedule, ang under the fifth schedule
this can be done. But because of the dis-
persed tribal population. it may be difficult

to repeat what has been donc in Manipur.
That is all I am saying. In Manipur, the

tribal popu'ation is 90 per cent in the hill
arcas. Here, even if one were to make a
district council for this one sub-division
which consists of -a tribal population of
70 per cent, it will only cater to a ey
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small part of the tota] tribal population
and will not really ssrve the purpose which
Shri Deb has ia mind, I am not unmind-
ful of what he said, I do agree that this
problem needs consideration, We hawe
paid attention to it, but I canpot provide
the same remedy for Tripura as for
Manipar.

There has been some reference to no-
mination. 1 think the best thing is to
take it up when we come to clause-by-¢clause
consideration.

Shri Basumatari has spoken with great
feeling. He 18 one of the senior tribal
Members, if I may say so, in the House,
and he has seen in the last 50 many Yyears
the steps taken to protect the interests
of the tribal people, and he is also cons-
cious, as I am, that still much more needs
to be done. Both these sentiments were
reflected in his speech.

Only one point T would like to take
up, and that is, he said that nominations
are being made to iniroduce elements
which would safeguard the interests of
the platns.  That is not the intention.
I would like to assure him that the only
idea behind the nominations is that these
Scheduled Tribes who are numerically
week or who are small in number and who
form pockets in larger Scheduled Tribe
populations, may not get elected to the
district council, and therefore, these
numerically weak tribal groups also may
have a chance to get representation in the
district councils. This is the idea behind
the nominations.

Shri Tombi Singh has made a specch
which covers all the important aspects of
this Bill. I do not wamt to comment on
it in detail because it deserves to be con-
sidered in its entirety by the whole House
and every Member. Thére is really
nothjng I can add to it or improve upon
it e referred to the unity in variety
which has characterised this country, He
has referred to its cultural unity and also
to the fact that in spite of so many
differences we a8 @ country have been
one and that onetness has extended to
arsas Yike Mapipu . He hay pleaded, that
we shoyld mot qaise doubts about the
basic anify of the country. 1 think the
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House will appreciate thit sentiment and
agree with him eatirely.

He has also referred to the number of
districts, ags did some other Mamber ; 1,
think Mt. Haokip referred to it. We are
providing for six districts. This may
appear large but the intention behind it
is to give a district or provide for a dis-
trict for each big tribal group so ‘that all
of them can have a sense of identity with
that district. This again is an effort to
respond to the aspirations of the itribal
people there, to the different groups as
far as possible. But there hasto be a -
balance between the size and the popula-
tion of a district and the satisfaction of
the spirations. You cannot hava, for
instance, in a small are a with a small
population 10 or 20 districts.  This is an
attempt to balance these two factors and
I think Mr. Haokip will support it.

Shri Tombi Singh referred tc the
attempts of China and Pakistan to foment
trouble in this region. The house is
aware of whatever China and Pakistan
may have beem attempting to do there.
But I think the House is also confident
of the basic identity of the people, identi-
fication of the people of that region with
the rest of the country. There is that
basic sense of identification. In spite of
occasional differences among themselves,
between them and us —these are not con-
fined to the north-eastern region, in whole
country we have differences between the
Centre and the States or between one State
and another—this should not lull or Jead
anyone into a wrong kind of thinking that
there is lack of identification of the people
in that region with the rest of the ¢ountry,
1 had been there and I have met their

representatives, We have in you, Sir, one
of the finest representatives of  that
region, if I may say 8o and the

patriotic sentiments of the people there,
the.r desire not only to develop them.
selves but to ocntribute to the development
of the country is yomething which strengthen
one's faith in the future of this covatry and
therefore I am quite confident that Pakistan
or anyothér hostite country which seeks
to foment trouble in that region is dege
tined to disappointment. That % &l} I
& say.
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[Shri K.C. Pant]

So far as Shri Banerjee’s a performnce
(is concerned, it was a fine impromptu
performance. I was waiting for him to
shed some light on the detrils of the Bill.

+ SHRI 8. M. BANERIJEE
ported it.

1T sup-

SHRI K. C. PANT : That is why 1
am thanking you ; I was coming to, that. 1
thank you very much for the support you
gave to the Bill.

Shri Haokip referred to some of the
reasons that have held up the progress of
the tribal areas, in particular to the fact
that the Union Territories Act, 1963, did
not give enough power to the State, to
the tribal people, to the the Hill Areas
Committee etc., for effecting sufficient
progress. This problem has been dealt
with, and the Northeastern Region Re-
organisation Bill which I have introduced
will bring the State of Manipur into being,
if the House approves of it, and this takes
care of the point raised by him, which
was also referred to by Shri Verma.

There is only one point which I would
like very briefly to refer to. Shri P K.
Deo refesred to jhuming. 1 do not quite
understand that because that has been
provided for in the B:ll already. So, 1
do not really know why he referred to
hat.

In the end, I would like to refer briefly
to the speech of Shri Kevichusa who
talked of Naga integration. I would only
plead with him and other friends who talk
of the integration of the Naga area, that
this is a moment of joy and fulfilment
for the people of Manipur, so let us not
do or say anything in this House which
deracts from the sense of satisfaction,
from the sense of joy and happiness which
they are bound to feel when the new
State comes into baing. And it is in this
spirit that I would like to plead with him
and others, who have brought in this idea
of taking away a part of Manipur and
attaching it to Nagaland, at this juncture,
when Manipur has become a  State, to
understand and reafise the feelings of the
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people of Manipur and not to reise
this issue at all which will only create
difficulties.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to provide for the estab-
lishment of District Councils in the
Hill Areas in the Unjon tertitory of
Manipur, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER It was
announced here that at 12.45 some state-
ments were to be made by Ministers. 1
have received the following intimation
from the Deputy Chief Whip of the ruling
party that due to certain unavoidable
reasons, Shri Fakruddin Ali Ahmed,
Minister of Agriculture, would not be
making the statement on sugar today as

earlier intimated. He would make the
statement only on Moanday the 13th
December, 1971.

Shri Sethi.
12.42 hrs.

STATEMENT Re: AVAILABILITY
OF KEROSENE OIL

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
With the substantial improvement in the
availabrlity position of kerosene oil, State
Governments were intimated in May 1970
that Statewise allocations have been given up
and the o1l companies have instructed to
meet the requirements of this product in
full, in accordance with the actual materiali-
sation of demand which is subject to sharp
seasonal fluctuations. It has been possible
to maintain this position all along except
for local shortages, arising from factors
heyond our control sich as breaches of rail
tracks owing to floods ete,

Even though the heavy influx of
refugees from Bangla Desh generated a
heavy demand for kerosene ol as also for
many other commodities, wé were not only
able to satisfactorily meet this demand but
also to  progressively b#tild up the invens
tories, The Hon'ble Members will appre-
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ciate that itwill not be in the public
foterest to presently disclose the details of
those inventories, but what 1 can assure
the House is'a wholly satisfactory inventory
position held by us.

Soon aftet Pakistan Jaunched the all
out offensive against us late in the evening
of Friday, 3rd December, 1971, the Stale
Government were reassured that we are
holding substantial inventories of kerosene-
oif and the public need have no fear on this
account. The possibilites ot local shortages
arising now and then could not, however, be
ruled out owing to the need for first meeting
the other higher priority requirements. We,
therefore, stressed the need for utmost local
vigilance, lcaving the decision to the State
Governments of either continuing intensive
supervision and contiol over its distribu-
tion according to stock position in different
areas from time to time or alternatively of
introducing rationing, as may be feasible.
We also stressed the need for meeting the
requirements of the rural areas through fair
price shops etc., and of promptly punishing
under the Defence of India Rules those who
hoard stocks or overcharge or misuse
kerosene.

Since then several complaints have been
received of local shortages of kerosene oil.
These complaints can only be due toa
general tendency to store essential commo.
dities, including kerosene oil. To avoid
any hardship to ge .uine consumers, we have
now recommeanded to the State Goveinments
the immediate introduction of rationing of
kerosene oil to cover the maximum possible
area. Back-up quantities for this purpose
are iocally available and will be regularly
maintained. The Delhi Administration has
already introduced rationing. Additionaily,
the IOC has specifically earmarked 5 tank
Jorries for the retail sale of this product
directly to the consumers in the various loca-
litles. IOC has instructions to render similar
assistance in the other regions also where-
ever possible. For the rural area we have
urged once again the adoption of measures
such ag distribution through fair price shops
etc. Finally we have repeated our instruc-
tions for the sternest possible action being
taken under Defence of India Rules,
includiag 'resort to detention under the
Maintenance of Internal Security Act and
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prosecution, where feasible, of those
indulging in antisocial activities such as

hoarding, overcharging or misusing kerosene
oil.

Some Hon. Members rose;

MR. DEPUTY-SPEAKER : Uuder the
rules no questions are allowed. The rule

says :

*‘A statemont may be made by a minister
on a matter of public importance with
the consent of the Speaker but no ques-
tion shafl be asked at the time the
statement is made.”’

You have put me here to abide by the
rules, not violate them. If you wanta
discussion, you may give separate notice.

As ecarlier announced, the Defence
Minister will make a statement at 1.15.

We will now take up clause-by-clause
consideration. (Interruptions).

SHRI S. M. BANERJEE (Kanpur) :
What is this? Kero enc is not a defence
matter. Ony MPs, Speaker, Deputy-
Speaker, e‘c. may be getting it. People
are standing in the quaue for six hours and
morc and they are not able to get kerosene.

MR. DEPUTY-SPEAKER : I would
request you to cooperate. You can give
notice. Don't ask me to violate the rules.

SHRI S. M. BANERJEE : There have
been many instances where the Speaker has
allowed one question to be put by each
member after such important statement.

MR. DEPUTY-SPEAKER : You can
seek anaother opportunity.

12.47 hrs.

MANIPUR (HILL AREAS) DISTRICT
COUNCILS BILL—Cond.

MR. DEPUTY-SPEAKER : We will
now take up clause-by-clause consideration.
There are no .amendments to clause 2
and 3.
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The question is ¢

“That clauses 2 and 3 stand part of the
BilL”

‘ The motion was adopred.

Clauser 2 and 3 were added to the Bil.

Clanse 4 (Constitution of Distriet Councils
and sheir Composition

SHRI DASARATHA DEB (Tripura
East) : I beg to move :

Puge 3, omir tines 21 to 23, (1)

SHRI PAOKAI HAOKIP (Quter Mani-
pur) : 1 beg to move :

Page 3, line 20 for “‘sixteen™ substitute
“eigbwan” (13)

Page 3, line 21, for “four™ substitute
“two” (‘ 4)

SHRI DASARATHA DEB:
amendment is very simple. 1 have already
referred to it in my speech. 1 am always
against any nomination in any elec’ed
body. I want the entire nomination clause
to be omutted from the Bill, from lines 21
to 23, because in an elected body, if we
want o develop democratic institutions, we
must avoid any type of nomination in such
& body. Because, if the provision about
nomination is there then undesirable ele-
ments may be nom'nated and pleced in the
Council. T will tell you my own experience.
‘When the Tripura Assembly Bill was passed,
1 opposed the provision about nomination.
At that time Shri Pant explained that the
provision 15 there only to give representa-
tion to thore sections of the tribes who
may not be elected to the Council. What
is our present experionce ?  There is provie
sion for nomination of three members to
the Tripurn Legislative Assembly. It has
ngyer that a person has been
nomtinated because he represents & section
of the tribes who bave not got elected

My
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directy to the Assembly, One Jady was
nominated. 1 agree that women should
got a chance. [do not dispute that, But
why is it that every time & woman was
nominated belonging 10 the community of
Chakravartty ? Even though there are
Scheduled Tribe women belonging to other
communities available, the same woman
is being nominated. Similarly, I agrec
that when there are no slected members
from the Manipuri community they should
be nominated. But why the same person,
and that too belonging to the Congress
Party, which is the ruling party ? In 3957
after the election the party position in our
Territorial Council was 15 for us and 15 for
the ruling party. Then the Congress Party
nominated one member belonging to their
party and thereby secured & majority. That
is why I oppose this nomination clause.
It should be deleted. The council should
be an entirely elected body and there
should be no scope for any nomination.

SHRI1 PAOKAI HAOKIP : Clause 4 of
the Bill says that the total number of mem-
be-s in the District Council shall not be more
than 16. The strength of the Council s
far below the expectation of the people. It
should be raised to 18,

My second amendment is that number
of nominated members should be reduced
from 4 to 2. I hope the hon. Minister
will accept them.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Now when we are consi-
dering this Bill clause by clause may 1
point out that this Bill is modelled on the
Territorial Council Bill passed by Paila-
ment in December 1956. Shri Deb took &
very active part in the framing of that
Bill. The House considered that Bill
fully and some of the provisions of tho
Territorial Councils Bill were altered by
the House. So, this is really & measure
which has been fully considered by Parlia-
ment in snother form at eh eastier date,
It has also been our experience Uthat it has
worked well. Therefore, by §nd lasge,
these provisions need, not srowse aay
sottroversy.
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3 3
Shri Deb seems to  have atlowed his
experience of a lady member in Tripura to
cofour his judgment.

SHRI DINEN BHATTACHARYYA
{Secampore) ;.  He hus nothing against the
lady. He is against nomination,

SHRI K. C. PANT : He called her a
‘lady’ first and then a ‘woman’. He also
s@id that he Is agreeable to nomination but
not of the same person. 1 would only
reqquest him not to allow his experience of
one lady to colour his judgment.

Shri Paokai has moved two amendments
which have the effect of reducing the
number of nominated members from 4 to 2,
and reducing the strength of the House
from 20 to 18. 1 see there is a strength of
the House. Some other Members also
referred to it. [ am prepared to accept the
nomination of 2 and I want to repeat that
the purpose is not to nominate at random
but to nominate those who will be left out of
elective process who are in minority. It is
theirr nomination that 1s sought to be pro-
tected here. 1 am accepting both the
amendments No. 13 and 14.

MR. DEPUTY-SPEAKER : First 1
put Amendment No. I moved by Shri
Dasaratha Deb to the vote of the House.

Amendment No. 1 was put and negatived.

MR. DEPUTY-SPEAKER : Now, I put
Amendment No. 13 moved by Shri Paokai
Heokip.

The question is :

‘Page 3, line 20,—

for ‘“‘sixteen"
teen” ' (13)

substitute *‘eigh-

The mation was adopred.

MR. DEPUTY-SPEAKER : Then, 1
put Amendment No. 14 moved by Shri
Packei Haokip.

The question is *
"Page 3, line 21,
Jor ““four™ substitute “two’* * (14)

The motion -was adopred.
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MR. DEPUTY-SPEAKER : Now, I
put clause 4, as amonded, 0 the vote of the
House.

The question is:

“That Claus 4, as amended, stand part
of the Bill.”’

The motion was adopted.

Clause 4, as amended, was added
to the Bill,

Clauses 5 10 12 were added ro
the Bill.

Clause 13(Term of office of Members)

SHRI DASARATHA DEB :
move :

I beg to

Pm 41"‘
omit lines 30 to 32. (2)

Sir, in clause 13, there is a proviso :

 Provided that the Administrator may,
when satisfied that it is necessary in
order to avoid administrative difficulty,
extend the term of office of all the
members by such period not exceeding
one year as he thinks fit.”

1 oppose the provision. It should be
deleted. The Administrator should not be
given the power to extend the life of this
Council. Here, the term fixed is five years
and, after every five years, there should be
elections.

SHRI K. C. PANT : S8ir, it is usual
to make provisions in local laws pertaining
to deeal bodies for extending the term of
the members if it becomes necessary. For
insfance, suppose thére is a natural cata-
mity or some other thing. It may become
necessary to extend it for some time, This
is not an unusual provision. This is not a
State Assembly. This is after alf a District
body. You should not tie your hands to
an extent that if it becomes necessary 10
extend it, you cannot extend it. That is
the purpose. I cannot accept his amend.
ment. *

i
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MR. DEPUTY-SPEAKER: 1 put
Amendment No. 2 to olsuse 13 10 the ote
of the House.

Amendment No. 2 was put and negatived.

MR. DEPUTY-SPEAKER : Inow put
clavse 13 to vote,

The guestion is :

“That Clause 13 stand part of the

Bill”

The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 10 22 were added to the Bill.
13.00 brs.
Clawse 23 (Chairman and Vice-chairman)

SHRI DASARATHA DEB: 1 beg to

move :
Page 6,—
omir lines 48 and 49. (3)
Page 7, line 2,—

Jor “by not less than two-thirds”
substitute “by a simple majority”
10)]

Page 7, lines § to 7,
omit *if such resolution is passed

by less than two-thirds but
not less than one-haif of the

total membership of the
~ Council,” (5)
Page 1, line 7,—

“
Jor “may’’ substitige "lhulklw{ﬁ;
Page 7,—
omilt lines 10 to 15. (7)
Page 7, lino 28,

Jor  ““Administrator”
“Council” (¥) -

substitute
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Regarding my first amendment to
clause 23, there is a proviso in clayse 23
which reads :

“Provided that the Administrator may
nominate the first Chairman who shalt
hold office for a period not exceeding
one year.”

After reading this Bill, I find, the only
monarch and fortunate fellow is the Ad-
ministrator knd he has got the super powers
in the administration of the Council.
This is an elected body. Why should the
first Chairman be nominated by the Adminis-
trator ? Why not the Members of the
Council elect their own Chairman ? What
is the idea ? 1t is a fantastic idea, that
is, the first Chairman to be nominated by
the Administrator. I oppose it. Let Mr.
Pant explain it.

Then, you say here :

“If a resolution for the removal of an
elected Chairman is passedby notless than
two~thirds of the them total membership
of the Council...... o

1 oppose it. Even if a Chairman does
not enjoy the confidence of the majority
members of the Council, he cannot be re-
moved because for the removal of a Chair-
man, &t least you reguire iwo-thirds
majority, Iike an amendment of the Cons-
titution. That means, in th's Council
consisting of 16 members, even if 11 mem-
bers vote against the Chairman, that Chair-
man cannot be removed because with the
support of five men he can remain as a
Chairman. It is a fantastic thing. There-
fore, 1 oppose it, It should be done by a
simple majority. If a simple majority vote
agsinst the Chairman, he must be removed.

Another amendment is a consequential
one. If this amendment is accopted,
then the yrovision “...if such resolution is
passed by less than two-thirds but 'not less
than one-half of the total miémbetship of
the Council is mot necessary at all. If
the vote of No-Confidence is passed by a
simple mmjority in the Gasncil, then the
Administrator is bound 9 remove the
Chairman. The entire thing is Very fantas-
tic.
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Another proviso reads;

“Provided that so such resolution shail
be brought within one year from the
date of election of the Chairman.”

Why should we fix one year? That
resolution ¢an be brought at any moment.
When any member feels that the Chairman
shouid be removed and whea the resolution
is passed by & simple majority, he should
be removed from the office,

Then, it says:

“The Chairman of the Council shall be
a whole-time funtionary and shall
be entitled to such salary or allowances
as may be fixea by the Administrator.’

Here also, the Administrator is all in all.
He 1s a supreme ccmmander, When we are
talking of the salary or allowances of the
Chairman, Isay, the Council is an elect-
ed body and you should empower the
Council to nominate their own Chairman
and also to fix salary or allowances of the
Chairman and the members of the Council.
The Act or the rules in regard to salary or
allowances must be passed by the Council
itself. The Administrator should be given
no power to interfere in this respect. The
entire thing should be left to the Council,
not to the Administrator.

These are my amendments to clause
23. To make it a democratic body, I again
appeal to the hon. Minister to accept
these amendments.

SHRI K.C. PANT Sir, the amendments
which have been moved to clause 23 really
cover the same ground which was covered
in the discussion to clause 22 of the Terri-
torial Councils Bill then end, at that
time, as I said, Shri Deb among others
had put forward certain Ideas and some of
these provisions emerged after considera
tion of the points raised by Shii Debs and
others in the coures of the discussion.

As regards his first point, may I quote
the obeervations of the then Home
Minister? 1 mz'

“rhis Council will be started from the
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seratch. Many srangements will have
to be made and alot of spade work
and preliminary work will have to be
done at the very start. The Chairman,
if he is elected ffom amongst the mem-
bers of the Council, may not be able
to set things on the right leeel at the
very beginning. 86, it is provided
that in case it is felt that 'n order
to cope with the dificulties with which
this Concil will be faced at the outset,
it will be desirable to have som> person
nominated, then he may be nominated
but the period, as I have suggested,
will not exceed a year in any case.
It may be even less than @ year. WNo-
one may be nominated at all....."”

It is an enabling provision.

His next amendment is with regard
to the provision that no resolution for
the removal of the Chairman shall be
moved within on year of his elestion and
such a resolution shall hot be renewed
within one year of consideration of the
previous resolution. This is to be found
in all municipal laws and is made to
provide for some stability in thes bodies.

In the next amendment he has »uggest-
ed that the salaries and allowances of the
Chairman may be fixed by the Council
and not by the Administrator. I just
indicated that there will be six different
District Councils. There should be some
uniformity among them and if these
District Councils provide for different
salaries and allowantes, that will not be
conducive to the proper functioning of the
District Councils. One will compete with
the other., Hence the provision that the
Administrator may fix that.

I amsorry I canmot accept any of his
amendments.

MR. DEPUTY-SPEAKER: 1 will put
alf the amendments of Mr. Deb to clause
23 to vote, k

Amenduschts Nox, 3 to 8 were put
il megatived.
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MR DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 23 stand part of the
Bill.*

The motion was adopted.
Clause 23 was added to the Bill,
Clauges 24 to 28

MR. DEPUTY-SPEAKER: There are no
amendments to Clauses 24 to 28,

The question is:

““That Clauses 24 to 28 stand part of
the Bill.”

The motion was adopted.
Clauses 24 to 28 were adde. to the Bill.
Clauge 29 (Functions of District Councily)

SHRI DASARATHA DEB: I beg to
move:

Page 9,—
Jor lines 8 to 14, substiture—

“(xiv) the allotment, occupation or use,
or the setting apart of land, other
than land acquired fcr any public
purpose or land which is a reserved
forest situated within the autono-
mous district of which that
cil is constituted;™ (12,

My Amendment is to Substitute the
following provision in the Bill:

“the allotment, occupation or use, or
the setting apart of land, other than
land acquired for any public purpose
or land which is a reserved forest,
for the purpose of agriculture or grazing
or for residential or ather non-agricultu-
ral purposes or for any other purposes
fikely to promote the interests of the
inbabitants of any village or town
situated within the sutonmous district
for which that Council is constituted:”

<
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Here a certain power js vested with
the District Council and it is for allot-
ment of land and occupation etc. But 1 am
prepared to give that power for the
administration only to take the agricultu-
ral land reserved forésts or any land
acquired for the public purpose. But ]
am not prepared to give this power to the
Administrator to take out the argicultural
land or the grazing land for residential
quarters. If you give this power, it will
mean that they can acquire any land situat-
ed in the Distr ct Council area and to give
it to any person which is prolubited accord-
ing to Rules and Regulations that exist iu
the Tribal arcas and that is why for grazing,
the common man's land should not be
allowmd to be acquired and given to some
other people to construct houses there That
15 way I have moved my amendment. That
is why my amendment 1eads:

“the allotment, occupation o: use, or
the setting apart of land, other than
land acquired for any public purpose or
land which is a seserved forest situated
vithin the autonomous district of which
that Counel is constituted.”

f think my amendment is very, very
important and it is vcry reasonable that
apart from these lands, these District
Councils should be given full power to
contro!l and to deal with other lands within
that a ea.

SHRI K. C. PANT: The provision that
has been included in this Bill is not only a
repetition of the provision in the Tesritorial
Councils Act to wiuch 1 referred but
the samse guidelines exist in the Coustitu
tion, For instance, para 3(I}) of the VI h
Schedule defines the powers of the District
Councils in Assam because there you will
find an identical provision included in the
Bill. The whole object is that Iand use
should be regulated with & view to promote
the interests of the people of the village or
the town. This is a salutary provision
to which there should be 1o objection.

Shri Dusaratha Deb shoufd also femem.
ber that there is alf ill Areas Committee
which has also jurisdiction over land uee,
80, all these things will hawe to be kpts,
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in find and that is why this provision has
boen kept, So, | cannot acoept the
amendment.

MR. DEPUTY-SPPAKER : T shall
now put amendment No. 12 to the vote
of the House.

Amendmemt No. 12 was psut and
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That clause 29 stand part of the Bill.”
The motion was adopted.
Clause 29 was added to the Bill.

Claouses 30 and 31 were added to the
Bill,

Clause 32 (Officers and staff)

SHRI DASARATHA DEB : 1 Ixg to
move -

Page 9, line 39, far “Adininis-
trator™ substitute  “Chairman of
the Council™ (9)

Page 9, lines 41 and 42, for
*majority of not less than iwo-
thirds™ substiture™ simple majority”
10)

Page 9, line 42, for “*Administrator™
substitige **Chairman®’ (11)

Clause 32 (1) provides that :

“For every district council there
shall be a Chief Executive Officer
who shall be appointed by the
Administrator,"

The chief executive officer will have to
work under this Council. Government
want that he shouid be appointed by the
administrator,

I would like 0 know why he should
not be appointed by the chairshan of the
district council, because this executive
officer witl have to ork under the council.
If this officer is responsible only to the
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administrator for his existence and does
not care for the council, then the chairman
of the council will find it very difficult to
make that gentleman work. That is why
I have suggested that any officer working
under the councit or in the council adminis.
tration must be appointed by the chairman
of the district vouncil.

Then, sub-clanse (2) provides :

*Jf a resolution for removal of the
Chicf Executive Officer is passed at a
meeting of the District Council by a
m jority of not le:g then two-thirds of
the total membership of the Council,
the Administrator shall cremove him
forthwith™.

Here also, Twould suggest that if any
necessity arises to remove a corrupt officer,
he should be removed by the council by a
simple majority, and instead of the admins-
trator, the chairman of the council must
be given that power.

SHRI K C. PANT : The object of the
first amendment is to have the exccutive
officer appointed by the coun:il insiead of
by the admmistrator. My hon. friend
knows that in many municipalities and
corporations—I know the case of UP at any
rat—¢the executlive cfficer in the municipal
board is appointed by the State Govern-
ment. That iy a healthy practice.

In the case of Manipur also, this hay
worked well in pract'ce. The Bombay
corporation Act which the hon. Member
knows is a model Act in  many ways for
the whole country also has the same provi-
sion. So, I think that we should go by the
experience of the functioning of the Act and
accept the provision as it is.

Regarding the other point that he raised,
a balance has been struck. Again, I wonld
quote the then Hom Minister on this ;

“So, while his appointment would rest
with the administrator, the council wili
hiave the suthority to remove the execu.
tive officer when it is not satisfied with
his work. That should meet all ends
and I think will be found satisfactory.™
To this effect, | am wmoving anothor
amendment.”
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This is the balance that has been struck.
Twe-thirds majority is there, but it s
there for a purpese, but even i it is simple
majority, the administrator can take that
inte account and remove him if he is satis-
flea. This provision, 1 think, is a good
balance which has been struck.

MR. DEPUTY-SPEAKER : I shall
now put amendmerits Nos. 9, 18 and 11 to
the vote of the House.

Amendmenty Nos. 9 10 11 were put
and negatived,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 32 stand part of the Bill,"”
The motion was adopted.

Clause 32 was added to the Bill.
Clauses 33 to 53, Clause 1, the Enact-

ing Formula and the Title were

added to the Bilj.

SHRI K. C. PANT : 1 beg tomowe :
“Thak the Bilf, as amended, be passed.”

ME. DEPUTY-SPEAKER : The ques-
tion is
“That the Bill, as amended, be passed.”
The motion was adopted.

MR, DEPUTY-SPEAKER : I am told
that the Defence Minister will be 2 little
delayed. In the meanwhile, we will move
on to the next item of business,

1345 hes.

ASIAN REFRACTORIES LIMITED
(ACQUISITION OF UNDER-
. -rwm; BILL

THE MINISTER OF STEEL AND
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MINES (SHRI S. MOHAN RUMARA~
MANGALAM) : 1 beg to move® :

“That the Bill to provide for the acqui-
sition of the undertdking of the Asian
Refractories Limited for the purpose
of avgmenting supplies of refractories
to meet the essential requirements of
the iron and steel indusiry, be taken
into consideration.”

The Bill before the House is for
compulsory acquisition of the Asian
Refractories. 1 shall as briefly and suc-
cinctly as ! can recount the circumstances
that have led Government to come for-

ward with this Bill.

Al members must be knowing that
refractories play 8 most important part in
the production of our steel plants, They
are bricks which are used for blast
furpaces, for coke ovens and for all aress
in steel plants where we have to put them
in for producing durable steel.

In April 1960, the promoters of Asian
Refractories obtained a licence for setting
up a refractory plant to manufacture
24,000 fine clay bricks with & share capital
of Rs. 55 lakhs. Two loans were granted
by the Industrial Finance Corporation
totalling Rs. 55 lakhs, The IFC had the
first mortgage on the concern. In 1966,
the plant went into commercial production.
But unfortunately pwing to losses incurred
by the plant, I think mainly because of
managerial incompetence, the ¢ompany ran
into trouble, defaulted on the payment of
dues and stopped production in May 1968,
In March 1968, aa application was filed
by the unsecured creditors of the com-
pany for winding it up. In Maych 1969, the
IFC filed an application for sale of the
mortgaged assets. On 19th March, 1969,
Receivers were appointed. The plant it-
solf was brought wp fox suction by the

court and the first offer was for Rs. 70
lakhs. Then the Eastern Spioning lm
a concern in the Birls group,
Rs. 78 jakhs, It was scpenjed

order of the court on 16 Desernber t"Yl!'ﬂ(!

mwmwmdx&ﬂa
comveyance be executed in fivonr ‘

'Moved with the recommendniion of the Presidemt,’
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Esstern Spisting Mills.  However, the
Eastern Spinning Mills, #s 1 said, a Birle
undertaking. kad to apply for permission
undor the Monopolies and Restrictive
Trade Practices Act. At this, stage, the
Department of Steel in my Ministey de-
cided that it would be better if we could
take over the refactories company, the
Asian Refragtories, inside our own stesl
complex as it were. Bokaro itself is
situated about five miles or so from the
Asian Rofractories. The Asian Refrac-
tories is a company whose producis can
be entirely consumed by Bokare. Bokaro's
original plan was to import only 4,000
tonnes of refractories. But unfortunately,
owing to the comparatively low quality of
the refractories produced indigenously by
some of the companies, we have had to
mmport as much as 70,000 tonnes of
refractories. Bhilai nself imported nearly
50,000 tonnes 1n 1970 and 22,000 tonnes in
1971. So despite the fact that we are
planning m the public sector a- 100,000
tonnes-unit of refractories at Bhilai, the
feasibihity report for which 18 under pre-
paration, and it will coms into prodnction in
1975, with an investmsnt of something s
like Rs. 13 crores, we have totake over Asian
Refractories to help us in Bokaro. That
ts the real object of taking this ¢ ver.

Now we expect that it should be able
ultimately to give us somewhere about
36,000 tonnes refractories after we are
able to put in additional investment around
@ crore of rupees or s0.

1 may mention to hon. members that
the equipment 1s good equipment, very
modern, with a tunnel kiln 330 ft. m
length which is capable of maintaining a
gtaded temperature at different places
producing firstcluss refractorics. Raw
materials are available nearby. We there-
fore think it is a good deal so far as the
couatry is concerned.

How much are we going to pay for
this 7 About Rs. 81 lakhs, Almost all
of this, if not all, will go to the IFC. So
reilly speaking, it 'is frook one pocket of
the nation ‘o amother thet this money
will go. The Goversment have already
noinindted under clause 9.of the ordinarice
the Bokuro Stesl, Lid., to camy on the

mansgement of the Asien Refractories,
The original investment, therefore, will be
sbput Rs. # lakhs, We expect that
we will have tp invest another Rs. 1.4
crores to bring the plant into com-
mission within six months or 30, and
as & result of all this, save a consi-
derable amount of money for the nation.

8ir, T commend the Bill for the consi-
deration of the house.

SHRI 5. P. BHATTACHARYYA
{Uluberia) @ Sir, T support this Bill. But
¥ want to know why other refractories also
which are not at least running profitably
should not be taken owver.

Next, regarding the employees, I want
to know what is to be done about the
employees who are wotRing there. He
fms not said anythiog about them in the
Bill. What are the Government going to
do about the employees who have been
working there befare this measure came ?

The main pomnt is that the State-

controlled concerns should be qun
profitably. Qur experience is wery bad,
and if that experience is not to be re-

peated, care must bs teken to see that
the Asian Refractories should be run pro-
fitably and properly to set an example,
and its past character should be changed.
Because I have got some experience
regarding the Flex footwear company in
Kanpur. I heard it was a profitable
¢ongern. Now, it is running at & fjoss of
Rs. 6 lakhs per month. This should net
be the case regarding the other State
controlled undertakings and this Asian
Refractories, Ltd., should set an example,
after it is taken over. That is the main

thing.

As 1 said, there is the question of the
employées who have been working there
in the past. I suggest that the old employees
should be taken in as much as possible.

Mainly, the Government should ses
that the Government fulfil the requivetnents
of thr aation by running the Sinte~
controfled refractory. That is the main
objective with which we can make owr
State-comtrolled faciovies  self-supporting



79 Asian Refractories Lid.
{Shri 8.P. Bhattacharyya)

and not depend on outside for running the
industry.

* With these few words, I support the
Bill.

SHRI $. M, BANERJEE (Kanpur) :
Sir, let not an impression go out that the
Flex Kanpur factory is running at a Jloss.
Before it was taken over by Government,
it was running at a Jloss of Rs. 6 lakhs.
Now, its loss has come down: to Rs.2
fakhs.

ot waw fasr agex (dafar)
Ineas Wy, welt waEigy ¥ o faw dw
firar &, % g@ w1 @ Far g | BfeT €w
wrg ¥ qw a%  gETKT agea A% T d
fix fomr wrfde deaY # FOR A9
gro § ¥V E, ST FgARE wT YA
a9, duidz N SF gw FA TOW,
agdl # sygeqr ¥ arfzfadee &7 saw
w2 ol wuehr wiferel Y geraar 2R
arfe & wroop i feafr Gar @) ot
fir fag Idwr ¥ g T@ s & fawl
® wrdt &, ag 3T qu AE &Y omw § )
gR @ A Y agas § fowdae e
W W we §RIEF afw e
Y azrr wifge 1 ofew g @A E
AT vt ot faw & wifewy & qmw
g% Y & 1 fagre & few 91w wweewr
YT woa e ¥ fewm @ W
¥ <t weafeqr @YW & O o™
greg ¥ fam ¥ gt gw araw faax
wFz ®IN ) agr W g A A g
A

§ag'm 5 = gdEw we
#aag O afew] oY queom ¥ 2
w7 AEE § W WY deAE A o
grg i dr o vy, e ¥ el ¥
fer o o% aagd & ofefedww o
myedt f owaft | amr wmawd,

DECEMBER 9, 1971

(Acgn. of Undertaking) Bili 80

avrandl, ¥ g ¥ Ak fdwr, AY
aifge § 5 gt e viw qu &
gFIT 1 o el aewd o @ WY T
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gy & g ¥ fear wrn g, P
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wWe
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&, O syeqy FA wfgu fs @t 9%
S AFT FHFY WE ITH G T
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U AT | TE  ABTAT Y G T
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SHRI SWARAN SINGH SOKHI (Jam
shedpur) :  Mr, Deputy-Speaker, while
supporting this Bill introdsced by Mr.
Mohan Kumaramangalam, I want to make
a few observations. It is a good policy of
the Government to pationalise and taie
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aver these plunts in the public sector but
every public sedtor ts going in loss and it
is well-known to the Minister...(An Hen.
Member : Not every). Almost every public
septor undertaking, I may say,

The idea f8 that it should be kept with-
in the ‘Bokaro steel plant managment. It
should not be with them. What happens ?
The Minister must be knowing what hap-
pened recently. 6,000 tonnes of refractory,
both Indian and Russian made were dama-
ged and destroyed in a mysterious fire at
Bokaro steel plant fast week. The loss was
to the tune of a crore, according to esti-
mates. 1 think a parliamentary enquiry
committee should be constituted ‘mmadiate-
ly to enquire into the matter. The officers.
whether the General Manager or the Chair-
man if he is found guiity should be dismis-
sed. Why this fire ?

To my information it was planned sab-
otage. 1f these things go on how can we
expect the completion of the Bokaro steel
plant in time *as Mr. Kumaramangalam
said last time n Parliament ? He is more
or less, I think, in the hands of the burea-
ucratic officers because he is not a technical
man himself. He may be & good lawyer.

MR. DEPUTY-SPEARER : The hon.
Member may continue tomorrow.

-

13.24 brs.

STATEMENT RB : LATEST POSITION
WITH REGARD TO PAKISTANI
AGGRESSION ON INDIA

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): Mr. Deputy-Speaker,
Hir, this is my third statement on the war
that hus been forced upen uws by Pakistan.
1 am in a position to tll ypu and the
House that Pakistan has failed to achie ¢
evén margineily the objectives it may have
set for itsell when it lannched the pre-
meditased asssult on our sirfSelds and
mm foross on the evening of December

On that ewiing, Pakistan copverted its
war on the people of Bangle Desh jnto s
total wis on Indin. Our treops moved into
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Bangla Desh from many directions to éli-
minate the occupying forces from their
outer defences. Contact has been  estah.
Iished wiih the Mukti Bahini and the two
forces are now acting not only in concert
with each other, but under a unified coms,
mand. In consequence, " large dreas of
Bangla Desh have been freed from occupy-
ing forces. The Homse is alracdy aware
of the fall of Jessore, Sylhet and Comilla.
The fall of Dinajpur and Rangpur is immij-
nent. The Pakistani forces are puliing out
of their strong-points in great confusion,
disorder and consternation. The remnants
have been ordered to collect in Barisal in
the west and Narayangang in the east. Our
foices are astride the Padma, the Brahma-
putra and the Meghna. The Chief of the
Army Stafl hns already warned the Pakistani
soldiers to surrender to our fotrces &s all
their escape routes by land, air and sea
have been sealed. The Pak Air Force in
Bangla Desh has been virtually eliminated
by our Eastern Air Command. Our Eastern
Fleet his complete command over the ap-~
proaches to all the ports in Bangla Desh.
The people of Bangla Desh are heaving a
sigh of relief, and our forces have been
greeted with jubilation and universal rejoi-
cing.

Our objective on the Jammu and Kash-
mir arca and the punjab sector has so far
been to prevent fighting on our sacred soil
and to eliminate Pakistani outposts threate-
ning our security. The enemy hasg repeated-
ly tried to obtain lodgments in the Poonch
Sector but without success. On the other
hand, our troops have captured four impora
tant outposts in the Kargil srea. The
enemy continues to shell pur posts in the
Uri and Tanghar arcas. The uttempt o
infiltrate Pakistani saboteurs behind bwr
lines has been frustrated.

Pakistan lauached a major attack on
our positions ig the Chhamb area. I have
already informed the House that despite
the difficultios of the terraim, our froops
west of the rivilet Munnawar Tavi held on
bravely to their pesitions for 72 hours.
Thoy were withdrawn, to otir main defensive
positions, east of the rivulet, day before
vostenday. ‘The fresh Pakistani attacks on
our position has been beaten. back with
heavy Josses, The Akhooor salient has boen
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cut off from its bases in Pakistan. Cur
probing attacks across the border in
Sanibha area an¢ towards the Shakargarh
salient have been continued. There has
heen a lull over the last 48 hours in the
Punjab sector.

Hon. Members are awere that the
Pakistani armoured colomn wh'ch had made
a bid for the area around Ramgarh in the
Jaisalmer sector has been dccimated. Its
remnants are now teing mopped up. In the
Barmer sector, our troops have made fur-
‘her progress. A two-pronged attack is
progressing towards Naya Chor. Our troops
are already in contact with the defences of
Naya Chor. Army Engineers have laid a
ratlway track of six miles beyond Gadra
Road, joiring the two railway systems, that
is, of India and Pakistan. A metre gauge
train now runs from Barmer to deliver
supplies to our forward troops.

Fighting has been severe but major tank
forma‘ions have not yet been involved in it.
Nevertheless, 109 Pakistani tanks have been
destroyed and 9 captured in running condi-
tion. A sizable quantity of enemy’'s war
materials has also fallen into our hands. We
have lost only 49 tanks so far.

Since my last statement on the 7th of
December, we have received information
that Pakistan’s largest submarine, US Built
GHAZI, was sunk off Viskhapatnam on the
night of 3rd/4th December. When one of
our destroyers and a patrol craft were
patrolling the approaches of this vital Naval
base a submarine contact was picked up.
Our ships went into the attack with under-
water weapons and a loud explosion follow-
ed. The next morning, while naval
authorities were investigating the area with
the hlep of local fisherm-1, one of them
picked up a life jacket. The information
was carried to me. But I refused to announce
that unless conclusive proof was given to me
that GHAZI has been killed. Bad weather
in the area and preoccupation of the fleet
with operations in the Bay of Bengal
hampered investigations. Conclusive evidence
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obtained only yesterday when three
These have been

was
bodies were picked up.
identified as Pakistani sailors. From papers
fecund floating on the surface, it was clearly
established that the sunken ship is the
Pakistani submarine GHAZI. There are no
survivors. The three bodies were accorded
a naval burial at sea yeaterday.

In all, the Pakistan Navy has so far
lost 3 warships, 9 gun boats and 2
submarines. The Indian Navy has suffered
no damage.

I now turn to the war in the air. The
Pakistani Air Force has been very hesitant
to make any daylight raids over our
airfields and installations during the last two
days. Only during the night they have
atteccked some of our airfields. Their attack.
have generally been hapt:azard and inaccur-
ate. The losses inflicted on our airhelds
and vital installations have been negligible.

Our aircrafts, on the other hand, have
been carrying out raids on enemy airfields,
installations, marshalling yards, troop
concentrations and communication systems,
both in the western and eastern sectors.
Our a'r sorties have caused substantial dam-
age to Pakistani air installations, dislocated
the logistics of ground forces, and destroy-
ed a number of enemy tanks.

The Pakistani Air Force has so far lost
73 planes. Our loss amounts to 31 aircraft.

There has been a noticeable tendency on
the part of Pakistani Armed Forces to
bombard non-military targets. Our Defence
Forces have strict instructions to confine
their attention to military targets and avoid
any harm to civilian population.

The House will, T am sure, join me in
conveying the appreciation of the people of
India to the defence forces for their magnifi-
cent performance.

13.42 hrs

The Lok Sabha then adjourned till Ten of
the Clock on Friday, December 10, 1971]Agra-
hayana 19, 1893 (Saka).

Printed at :

Sumer Prin*ing Press, New Delhi-18. 9-12-71—1010



